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LEGISLATIVE ASSEMBLY
Wednesday, 13th November, 1940.

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur
Rahim) in the Chair.

STARRED QUESTIONS AND ANSWERS

(@) OrRAL ANSWERS
ImporTS AND CoONSUMPTION OF INDIAN CoFFEE IN THE UNITED KiNaDoM
61. *Dr. F. X. DeSouza: Will the Honourable the Commerce Member
be pleased to place on the table of the House a statement showing:
(a) imports, and

(b) consumption in hundredweights of Indian coffee in the United
Kingdom during the calendar years 1936, 1937, 1938, 1989,
together with the percentage to total consumption ?

The Honourable Diwan Bahadur Sir A. Ramagwami Mudaliar: With
~our permission, Sir, I propose to answer questions Nos. 61 and 62 together.

I lay on the table of the House statements containing the informa-
tion required so far available.

Statement showing the imports of Indian Coffee into the United Kingdom during the years

1936 to 1939.

Year. Cwts.
1936 78,670
1937 . 22,574
1938 32,808
1939 79,829

Home consumption of Indian coffee in the United Kingdom during the years 1936 to 1939.

Year. Cwts. . total of coffee
oar in United King-
dom consump-
* tion.
1936 37,589 11-5
1937 34,746 10-9
1938 30,021 9-6

1939 (January to S, tember)

(423

Per cent. of con-
sumption of
Indian Coffee to

38,680 Not available.

A
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Stat t showing the expenditure incurred on the Indian Coffee Market Expansion Board,.
London, during 1936-37 to 1939-40.

‘ On other

|
|
On ' On | items (such Total
salaries. l propaganda.; as contin- | expenditure.
i gencies,
i ! etc.).
1 [ 2 3 4
.'
£ | £ £ £
I
1936-37 (Actuals) . . . 297 | 220 174 601
1937-38 (Actuals} . . . 711 | 2,001 420 3,132
1938-30 (Actuals) . . . 760 | 1,876 412 3,048
1939-40 (Estimates) .. 765 | 2,925 410 4,100

Mr K. Santhanam: May I know if the statement contains the pro-
portion of Indian and non-Indian coffee consumed in the United Kingdom ?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Yes,
Sir, it does.

ExPENDITURE BY THE INDIAN CoFFEE CESS COMMITTEE ON BALARIES AND»
PROPAGANDA ACTIVITIES OF THE LONDON MARKET ExPANSION BOARD.

162. *Dr. ¥. X. DeSouza: Will the Honourable the Commerce
Member be pleased to lay on the table of the House a statement showing
the expenditure which was incurred by the Indian Coffee Cess Committee
on:

(a) salaries, and

(b) the propaganda activities of the London Market Expansion
Board during the calendar years 1936, 1937, 1938 and 1989?

RisE IN THE S8ALARY OF THE DmECTOR OF THE LONDON MARKET EXPANSION
Boarbp.

63. *Dr. ¥. X. DeSouza: Will the Honourable the Commerce Member
be pleased to state the reasons why the Government of India sanctioned
a rise in the salary of the Director of the London Market Expansion Board
from £450—500 in 1985-36 to £750—800—850 from October 1939, in'
spite of decreasing sales and diminishing revenue and vastly reduced
propaganda activities?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The
Honourable Member bases his question on certain assumptions which
are really for the consideration of the Indian Coffee Cess Committee. As
fur as Government are aware the Committee have reviewed the position.
I may mention that when Government sanctioned the appointment in
1939 they were satisfied that the experience gained by Mr. Oliver as
Director and the contacts made by him would be useful to the Indian
Coftee Merket Expansion Board, London, in its programme of activities

+For answer to this question, see answer to question No. 61,
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and also that the revised scale of salary offered to him was not more than
the salaries generally drawn by other officers having similar duties and
responsibilities in the Tnited Kingdom.

Dr. ¥, X. DeSouza: Am T to understand that the decision urrived at
by the Indian Coffee Cess Committee is not open to revision by this House
or by Government?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Gov-
ernment sanction the recommendation, and, therefore, it -is open to
Government to review it.

Dr. Sir Ziauddin Ahmad: May I know whether the Coffee Cess Com-
mittee sends its budget and any annual report to Government?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Yes.
Sir, it does.

Dr. Sir Ziauddin Ahmad: Are those accounts audited by Chartered
Acrountants ?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: I think
they are audited.

Dr. Bir Ziasuddin Ahmad: Will Government lay their report before
the House or circulate it among the Members?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: I am
prepared to have it either circulated or laid on the table.

Dr. Sir Ziauddin Ahmad: And also a report of the Tea Cess Committee?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: That
does not arise out of this question.

Dr. F. X. DeSouza: Are Government aware that at the present moment
there is absolutelv no propaganda work to be done in London, #nd vet a
high salary has been sanctioned and is being paid to the Director of the
London Market Expansion Board?

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: I am
not aware that there is no propaganda work necessary. On the other
hand, this question has been considered both by the London Committee
and by the Indian Coffee Cess Committee, and they have, I believe
with one exception, come to the conclusion that the work is necessary.
.My Honourahle friend knows who the exception is. And the matter has
heen further strengthened. I understand. by a communieation from the
High Commissioner who atrongly recommended the continuance of this
work in London.

Mr. K. Santhanam: May I know if the office of the Coffee Expansion
Board in London has eseaped the bombs?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: So far
I have no information to the contrary.
Al
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ExXPENDITURE BY THE INDIAN CorrEE Crss CoMMITTERE ON PROPAGANDA
AorrviTIES IN INDIA.

64. *Dr. ¥. X. DeSousa: Will the Honourable the Commerce
Member be pleased to state the expenditure which was incurred by the
Indian Coffee Cess Committee on propaganda activities in India during the
calendar years 1936, 1937, 1938 and 1939 and the resulting increase in
consumption during those years?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
I lay a statement on the table of the House showing the expenditure
incurred by the Indian Coffee Cess Committee on propaganda activities
in India during the years 1936-37 to 1939-40. No authentic information
is available regarding the total quantities .of coffee consumed in India but
the attention of the Honourable Member is invited to pages 61 and 108 of
the Report on the Marketing of Coffee in India and Burma ccmpiled by
the Agricultural Marketing Adviser to the Government of India, conies of
which are available in the Library of the House.

Statement showing expenditure on pr tion of sale and increase in consumption of coffee

in India.

Year. Rs.
1936-37 © . . . 35,043
1937-38 . . . 45,453
1938-39 . . . 50,220
1939-40 . . . 95,830

Mr, N. M. Joghi: Sir, in view of the fact that there are cnly four
figures in the statement, may I request the Honourable Member to read
out the figures instend of laying them on the table? '

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: | am
perfectly willing to do so, if it will interest the Honourable Member

Statement showsing expenditure on promotion of anle and increase in coniaumption of coffee

in India.

Year. Rs.
1936-37 . . . 35,043
1937-38 . . . 45,453
1938-39 : .. 50,220
1939-40 . . . 95,830

_ Mr. Muhammad Azhar Ali: Do Government encourage the consump-
tion of coffee more than of tea? '

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: I shall
not make any invidious distinction, but I can assure my Honourabhle
friend that the present Government is verv much interested in the en-
couragement of the consumption of coffee.

Mr. T. S. Avinashilingam Chettiar: Ts ther . i
o x T. 8. | € any increase in the export

The Honourable Diwan Bahadur Sir A. Ramaswami daliar:
not got the figures, but probably not thig vear, Mo * I have
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Mr. T. 8. Avinashilingam Chettiar: Of the expenditure incurred. may

1 know how much has been spent in foreign countries, and how much in
India?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The
whole of this expenditure that T read out was for propaganda in India.

Qazi Muhammad Ahmad Kazmi: The Honourable Member did not
read out the resulting increase. T heard only the expenditure.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: T have
referred the Honourable Member to the report of the Agricultural Mar-
keting Adviser.

Qazi Muhammad Ahmad Kazmi: The Honourable Member has not

laid those figures on the table.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: They
are not exactly in the form of figures. They are really a stutement of
various increases in various parts, and the report wil contain a full state-
ment on the subject.

Mr. T S. Avinashilingam Chettiar: Are Government satisltied that the
export of coffee is commensurate with the expenses that we make In
foreign countries by way of propaganda?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Pr-
marily it was left to the Coffee Cess Committee which contains all the
planters and exporters interested in i, and who are paying this cess out
of their exports to consider that. and Government on a review ronsidered
that their recommendation was such that they should aceept it.

Mr. T. S. Avinashilingam Chettiar: Have Government considered this
matter?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Most
certainly; and correspondence has been exchanged between Government
and the Coffee Cess Committee, to justify every item of expenditure. . And
I max say further that this vear the expenditure has been reduced as a
result of correspondence between Government and the Committee.

CreaTION oF NEW INDUSTRIES OB WORESHOPS ON PERMANENT Basts AND
GOVERNMENT BUBSIDY THEREON.

65. *Mr. Lalchand Navalrai: (a) Will the Honourakle the Commerce
Member be pleased to state if any new industries or workshops have been
created by Government or private concerns for the permanent benefit of
India (not for war purposes) after the war? If so, which and where?

(b) What kind of help or subsidy is being given ty Government to such
private concerns, and what is the cost of those, if any, started by Govern-
ment?

The Homourable Diwan Bahadur Sir A. Ramaswami Mudaliar: My
information as to industries started during the war otherwise than for
war purposes is necessarily incomplete since the subject of Industries is
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a Provincial one. 1 am making enquiries and will lay the result on the
table of the House in due course. If the Honourable Member wishes to
have information about the industrics which have been started for war
purposes but which arve expected to find a market in India or abroad after
the war, T would suggest that he should put down a question on the
subject to my Honourable colleague in charge of the Supply Department.

Mr. Lalchand Navalrai: Is it the present policy of Government only
to encourage these industries and create new industries for war only?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: The
other dayv. replying to a debate in this House on a Resolution moved by
my Honourable friend. Sir Raza Ali, T explained at some length the
policy of Government for the time being. '

Mr. T. 8. Avinashilingam Chettiar: May I know whether any industrier
have applied for any subsidies to Goyernment?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: As T
said, so far as industries which relate to war purposes are concerned, the

question should be addressed to iny Honourable friend. the Supply
Member.

Mr. Manu Subedar: In view of the uncertainty in the minds of the
business community as to the nature of the assistance which the Govern-
ment of India will render to private enterprises not connected with the
war, wili Government make an effort to enunciate the kind of assistance
which the Government of India,—not the Irovineial Govermments,—are
prepuared to give?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Only
the other day, in reply io a non-official Resolution, I made a long state-
ment on the subject which I trust the Honourable Member will, if not
alreudy at least hereafter, do me the courtesy of perusing from reports
1n newspapers.

Mr. T. 8. Avinashilingam OChettiar: Is the matter of giving subzidies
to industries a subject for the Commerce Department or the Supply
Department?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: That
depends upon the nature of the industry for thé time being. If it relates
to a war purpose, it is the concern of my Honourable colleague. If it

relates to an ordinary purpose, it will come under the charge of the
Commerce Department.

Mr. T. S. Avinashilingam Chettiar: Have Government divided the
industries into those for war purposes and those for non-war purposes?

Pr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has said that there ure industries reiating to war purposes and
some which do not relate to war purposes.



SBTARRED QUEBTIONS AND ANSWERS 429 .

PERSONNEL OF THE RoGER COMMITTEE FROM OVERSEAS DOMINIONS AND
STATES AND ITS MISSION.

66. *Maulvi Abdur Rasheed Chaudhury: (a) Will the Honourable the
Leader of the House please state the personnel of the Roger Committee from
overseas dominiens and States?

(b) Do they all belong to permanent service of their respective
dominions and States?

(c) What are the names of India’s representatives on the Committee?
(d) Do they all belong to Indian Civil Service? _
(e) What is the mission on which the committee has come?

(f) What are the advantages India is going to derive from this
Committee, and who is paying the expenses of the committee?

The Honourable Sir Muhammad Zafrullah Khan: (a) A list of the per-
sonnel of the Ministry of Supply Mission and of the delegations to the
Eastern Group Conference is placed on the table of the House.

(b) No.

(c) Reference is invited to the list referred to in the reply to (a) above.

(d) No.

(e) The attention of the Honourable Member is drawn to the Press
Note, dated 2nd September, a copy of which is in the Library of the House.

(f) (i) The advantages are set out in the Press Note referred to above.

(ii) The expenses of the delegations and the Ministry of Supply Mission
are being meét in part by the Governments which they represent and in
parl from Indian Revenues.

COMMONWEALTH OF AUSTRALIA DELEGATION.

Leader—

The Honourable Sir Walter Massy-Greene, K.C.M.G.
Delegates—

Mr. N. K. 8. Brodribb,

Mr. H. R. Gollan, D.8.0., M.C.

Mr. A, V. Smith.

Mr. T. Donaldson,
Secretary—

tary Mr, J. L. Knott,
BurMa DELBGATION,

Leader—

The Honourable Sir Paw Tun, A.T.M., Bar-at-Law.

Drelegates—
The Hon'ble Mr, J. Baxter.

Mr. A, H. Seymour, I.C.B.

Becretary Adviser—
Professor C. G. Beasley, F.G.8.,. F.R.G.8.
CEYLON DELEGATION.
Joint Leaders—
The Honourable Mr. H. J. Huxham, C.M.G.

The Honourable Mr. G. C. 8. Corea. '

Becretary Adviser— .
Mr. D. H. Balfour, Ceylon Civil Service.
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CarLon DrizcaTion—contd.

Assistant Secretary—
Mr. N. U. Jayewardena,

East Arrica DELEGATION.

Sir Philip Mitchell, K.C.M.G., M.C.
Delegate— '

Major the Hon'ble F. W. Cavendish-Bentinck, M L.C.
Advisers— .

The Honourable Mr. G. F. Clay, 0.B.E.,, M.C.,, M.L.C.

The Honourable Mr. J. B. Pandya, M.L.C.

The Hénourable Mr. J. H. McQuade, M.L.C.

The Honodrable Mr. R. V. Stone, M.E.C.
Secretary— '

Mr., Barclay Leechman,

Hone Kong DELEGATION.

Mr. D. J. Sloss, C.B.E. )
Delegates—

Mr. D. L. Newbigging, M.C.

Mr. John Whyatt.

Mr. E. Cock, M.B.E,, A M.Inst.C.E,, M.Inst.N.A.

Personal Secretary to Leader—
Miss. V. M. Witchell. .,

Leader—
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Mavlvi Abdur Rasheed Chaudhury: May [ know what is the expendi-
ture which the Government of India are going to incur in connection with
this Conference?

The Honourable Sir Muhammad Zafrollah Khan: While the Confer-
ence is still sitting, how can 1 give any figure of expenditure? The
‘Government of India’s contribution to the expenditure is mainly with

regurd to items of hospitality, and that cannot be estimated till the
‘Conference has concluded its worlk.

Mr. K. Santhanam: With reference to part (c), may I know if any

member of any Delegation or any of their advisers have got any connections
with business interests in India? T

The Honourable Sir Muhammag Zafrullah Khan: 1 am unable to say.
I have not made any inquiries.

Mr. K, Santhanam: May I know if the leader of the Delegation has
got any business interests in India ?

The Honourable Sir Muhammad Zatrullah Khan: [ am the leader of

the Indian Delegation. I have got no business interests.
Mr, K. Santhanam: The leader of the Roger Mission, not vou.

The Honourable Sir Muhammad Zafrullah Khan: T do not know. 1T
cannot say.

Mr. K. Santhanam: Is he connected with the Callender Cable Com-
pany, and has that company any branch in India?

The Honourable Sir Muhammad Zafrullah Khan: As I have said, I do
not know.

Mr. K. Santhanam: Will the Leader of the House kindly inquire and
let us know?

The Honourable Sir Muhammad Zatrullah Khan: If the Honourable
Member will put down a question to that effect.

Maulvi Abdur Ragheed Chaudhury: May I know if there is any Indian
in the Committee ?

The Honourable Sir Muhammad Zafrullah Khan: I Lave put a complete
list on the table of the House. 1 do not know which Committee the
‘Honourable Meimnber means; but the list contains the names of the
personnel of the Ministry of Supply Mission and of the Delegations to the
Eastern Group Conference including the Indian Delegation.

Mr. Manu Subedar: Mav 1 know whether it is intended, and, if so,
when, to place the papers of the deliberations of this Eastern Group.C:m-
ference generally and the activities of the Roger Mission in particular
before this House or before the public in the form of a press note?

The Honourable Sir Muhammad Zafrullah Khan: That question hardly
arises out of this: it certainly does not arise at this stage. :
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Mr. Manu Subedar: Muy I point out that there is the question—part
(f)—""what are the advantages Indi» is going to derive from this Com-
mittee ?” It is a specific question, if the Honourable Member will look at
it. I say, I am entitled to a reply. Tf Government have not made nup
their minds or if they have no intention of publishing these proceedings.
which are being carried on like a purdah bibi behind the scenes with so.

much mystery, then we will draw our own conclusions, but T am entitled
to a reply.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable:
Member is making a speech.

Mr. Manu Subedar: I am pointing out that the question I have asked
is implied in part (f) of the question.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
the Leader of the House has said that question does not arise. I think
the Honourable Member wanted to know whether the report will be pub-
lished or laid on the table of the House.

Mr. Manu Subedar: Whether any facts at any time will be given to us.

The Honourable Sir Muhammad Zafrullah Khan: And I added that
the question was premature.

Mr. Muhammad Nauman: May I know, with regard to part (c), what
was the system and who were the people taken .as India’s representatives
and who made that nomination or selection?

The Honourable Sir Muhammad Zafrullah Khan: The Government of
India.

ESTABLISHMENT OF A PAPER EcoNoMY DEPARTMENT BY THE GOVERNMENT OF
INDIA.

67. *Dr. Sir Ziauddin Ahmad: (a) Will the Honourable the Labour
Member please state whether it is a fact that the Government of India
have appointed a Special Officer and a staff to look after the economy of
paper used in the Civil Secretariat of the Government of India?

(b) What is the cost of this paper economy department per annum?

(c) Have Government calculated whether the economy in paper will be-
sufficient to meet the expenditure of this Department?

{d) Has this Department any control of the SuPply Department?

(e) Does this officer supervise the economy of paper in the military
departments?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
(a) Yes; the Controller of Printing and Stationery, India, has been
appointed, in addition to his duties, as Paper Kconomy Officer, with a
staff of two clerks and one peon under him.

{b) The paper economy organisation has been sanctioned for the present.

only up to the end of the current financial year, and its cost is Rs. 354 per-
mensem.



STARREBD QUEBETIONS AND ANSWERS 435

{¢) The economy in paper is expected to be much more than the cost
of the organisation.

(d) I presume the Honourable Member refers to supervision in the use
of paper in the Supply Department. If so, the reply is in the affirmative.

(e) Yes.

Qazi Muhammad Ahmad Kazmi: With reference to part (c), has the
Honourable Member calculated the exact amount of saving or approximate
amount of saving that will be effected by this Department?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
‘There has been an estimate of the saving that can be effected as a result of
recommendations made by that officer, and I may tell you that it is many

scores of times more than the cost I have indicated in the answer to part
{b) of the question,

Qazi Muhammad Ahmad EKazmi: Several times more does not mean

anything specific. I want a specific answer whether it will be twice or
thrice or ten times. Have you got any idea about it?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
Not in money, but I know it will be very nmuch more than any money that
has been spent on this particular thing.

Qazi Muhammad Ahmad Karmi: What will be the standard to judge
by if it is not money? How else shall we know how much is saved?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
My Honourable friend expects me to sit down and make a total of all the
paper that may be saved. In that sense I have got neither an exact, nor
an approximate estimate, but I am perfectly certain, having perused the
report of this officer und knowing something of the economy that is being
pursued at his instance and that of the Labour Department by the various
other Departments of Government that the saving must be considerablz.

Mr. M. Ananthasayanam Ayyangar: May we know if for this additional
duty any additional remuneration is being paid to this officer?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
I should iik’e to have notice of that.

Sir H. P. Mody: How much paper does this Department use in order
to preach to people not to use too much paper?

" (No answer was given.)
COMPLAINTS ABOUT THE TREATMENT OF PATIENTS 1IN THE IRWIN HoSPITAL,
NEw

68. *Dr. Sir Zisuddin Ahmad: (a) Will the Secretary for Education,
Health and Lands please state whether the attention of Government has
been drawn to the treatment which the patients receive in the Irwin
Hospital, New Delhi?

(b) How is the medical staff in the said hospital recruited?

(¢c) Do Government propose to appoint a committee of special medical
officers to look into the complaints against the said hospital?
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Mr. J. D. Tyson: (a) and (c). Government have seen a reference in
the press to complaints of a general nature alleging unsatisfactory treat-
ment of patients at the Irwin Hospital. The only specific case that seemed
to call for investigation was made the subject of an inquiry by a Board
consisting of a District Judge and a senior Indian Medical Service officer
not connected with the Hospital. Their report is now under examination
with a view to suitable action. No case for an inquiry by a committee of
special medical officers has been established.

(b) The information has been called for from the Chief Commissioner
and a reply will be given as soon as the information is received.

Dr. Sir Ziauddin Ahmad: May I know whether the Honourable Mem-
ber is aware that they have in this hospital a system of appointing, as
probationers for training, students direct from Medical Colleges, and thess
recruits are given sometimes very important operations without proper
supervision ?

Mr. J. D. Tyson: I was not aware of that.

Dr. Sir Ziauddin Ahmad: Will he make inquiries about it, because this
has led to some very serious cdses—one in which a daughter of one of the
members of the Legislative Assembly Department was killed by wrong
operation ?

Mr, J. D. Tyson: If the Honourable Member will give me any specific
instance, I shall be able to have inquiry made.

Mr. Lalchand Navalrai: May I know whether this Irwin Hospital is o
Government institution?

Mr. J. D. Tyson: Yes.

Mr. Lalchand Navalrai: Will - the Honourable Member tell me if
there are any regulations for leave as in other Government Departments?

-

Mr. J. D. Tyson: I hardly think that arises from the question.
Mr, President (The Honourable Sir Abdur Rahim): It does not.

MOTION FOR ADJOURNMENT.

ProHIBITION oF VISITORS FROM ENTERING THE KHYBER Pass,

Mr. President (The Honourable Sir Abdur Rahim): I have received a
notice of a motion for adjournment fromm Mr. Abdul Qaiyum, and he wishes
to discuss today a matter of urgent public importance and of recent occur-
rence, namely, ‘‘the order passed by the Governor of the North-West Fron-
tier Province whereby visitors will not be allowed to enter the Khyber
Pass unless duly authorised to do so by the Chief Secretary to the North-
West Frontier Province Government or the G. O. C. Peshawar District,
vide page 4, column 6 of today’s issue of the Hindustan Times'’.
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Has the Honourable Member obtained the consent of the Governor
General ?

Mr. Abdul Qaiyum (North-West Frontier Province: General): I have-
applied through you to the Governor General.

Mr. President (The Honourable Sir Abdur Rahim): I think I have
made it perfectly clear that it is the duty of the Honourable Member who-
wishes to move a motion of adjournment like this to apply himself and.
obtain the consent of the Governor General. It is not my business.

Mr, Abdul Qaiyum: Last time, Sir, when I was in this House I had
moved similar motions of adjournment dealing with the tribal areas and:
on those occasions I had submitted my application for consent through:
the Chair, and this point was not at all raised then. ’

Mr. President (The Honouruble Sir Abdur Rahim): I always laid it
down, and I never . . . . ..

Mr. Abdul Qaiyum: If the motion is in crder, there is ample time. I
can forward it myself, because it is hardly eleven now.

Mr. President (The Honourable Sir Abdur Rahim): Well, the Honour-.
able Member ought to have done it before :

Mr. Abdul Qaiyum: Then, Sir, it should have been returned to me af
once by the Secretary of the Assembly Department, if you did not think
it proper to forward it.

Mr. President (The Honourable Sir Abdur Rahim): I have always
puinted out and the Honourable Member ought to know it,—it is not a
duty laid on the Chair.

Mr. M. S. Aney (Berar: Non-Muhammadan): May 1 point out in this
connection that the application was made by the Honourable ~Member
himself. The only thing which the Legislative Department had to do is to.
forward that application to the Governor General. It is not that the
Honourable the President is called upon to ask for permission on behali
of any particular Member. Should this little service be denied hy the
Legislative Office to the Members of this House?

Mr. President (The Honourable Sir Abdur Rahim)): It is not a question:
of a little service at all. The question is one of the proper interpretation.
of the rules. The rule requires that he should obtain the consent of the
Governor General . . . . ..

Mr. M. S. Aney: He has applied for it.

Mr, President (The Honourable Sir Abdur Rahim': He has not appliad.
Mr. Abdul Qaiyum: I have applied through the President.

Mr. M. S. Aney: So it should be forwarded tc the Governor General.

Mr. President (The Honourable Sir Abdur Rahim): He canhot move:
a motion of adjournment unless he has himself ohtained the consent of the-
Governor General. That is quite enough.
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Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): The
question of consent comes only when he has to move the motion. He is
+only asking for permission to move it in the evening. You may rule it
out then.

Mr. President (The Honourable Sir Abdur Rahim): Has he applied to
‘the Governor General?

Mr. Abdul Qaiyum: Yes, Sir, through you.

Mr, President (The Honourable Sir Abdur Rahim): I thought he had
:applied to me. -

Myr. Abdul Qaiyum: Yes, Sir.

Mr, President (The Honourable Sir Abdur Rahim): He has not applied
‘to the Governor General, but he has sent a notice to me and with it a re-
.quest to me to obtain the consent of the Governor General.

Mr. Abdul Qaiyum: I can put in a direct application.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
-Member ought to have done it before.

Mr, M. 8. Aney: I am sorry I misunderstood the whole thing. I
:thought there was an application made by my friend and sent to the office.

Mr, S. Satyamurti: The motion just now of my friend is to ask for
.leave of you to make the motion at 4 O’clock if it is in-order, and if 25
Members get up in support of it. Between now and that time, he can get
the consent of the Governor General.

Mr, President (The Honourable Sir Abdur liahim): He cannot move
-the motion without previous consent of the Governor General and I cannot
.allow him to move it without such consent.

Mr, S. Satyamurti: He is not moving it.

Mr, President (The Honourable Sir Abdur Rahim): That is the preii-
.minary condition of the motion . . . . .

Mr. Abdul Qaiyum: Sir, I have something to say . . . . .

Mr. President (The Honourable Sir Abdur Rahim): I do not want to
ihear anything more.

Mr. Abdul Qaiyum: It is & very important point . . . .

Mr. President (The Honourable Sir Abdur Rahim): I have heard
-enough. The Honourable Member ought to have himself obtained the”

- -consent of the Governor General before asking for leave .of .the House to
move the motion.

Mr. .Abdul Qaiyum: There was no time for me to do so. It was only
. quarter to eleven . . . ..

Mr. President (The Honourable Sir Abdur Rahim): Order, order.



COMMITTEE ON PETITIONS.

Mr. President (The Honourable 8ir Abdur Rahim): I have to
announce that under sub-order (1) of Standing Order 80 of the Legislative
Assembly Standing Orders the following Honourable Members will forms
the Committee on Petitions, namely:

(1) Syed Ghulam Bhik Nairang, .

(2) Mr. L. C. Buss, ' .
(8) Sir Abdul Halim Ghuznavi, and
(4) Sir H. P. Mody.

According to the provision of the same Standing Order, the Deputy
President will be the Chairman of the Committee.

THE INDIAN SALE OF GOODS (AMENDMENT) BILL.

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar (Member
for Commerce and Labour): Sir, I move for leave to introduce a Bill to
amend the Indian Sale of Goods Act, 1930.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

““That leave be granted to introduce a Bill to amend the Indian Sale of Goods
Act, 1930.”

The motion was adopted.

The Honourabls Diwan Bahadur Sir A. Ramaswami Mudaliar: Sir, T
introduce the Bill.

THE INDIAXN TINAXCE (No. 2) BILL—contd.

Mr. President (The Honourable Sir Abdur Rahim): The House will
now resume consideration of the following motion moved by the Honour-
able Sir Jeremy Raisman:

*“That the Bill to alter the maximum rates of postage under the Indian Post Office
Act, 1898, to increase the rates of the taxes on income imposed by the Indian Finance
Act, 1840, by a surcharge for the purposes of the Central Government, and to
increase the rate of super-tax payable by companies, be taken into consideration.’

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions: Mu-
hammadan Rural): Sir, yesterday I pointed out that I was going to reise
five points on the floor of the House. I finished my first point in which
1 drew attention to the fact that the Railwavs have to pay 8774 crores to
us, and that the three crores now deposited in the reserve fund ought to
"bave been appropriated to the general revenues under art. 2 of the conven-
tion of 1924. The second point I raised was that the Government should
establish an aeroplane pioneer industry in this country. Ther the next
point to which I drew attention was the extravagance of the Supply
Department, and the. first question that I raised was about excessive
salaries. Sir, I have got before me a list of the officers, as mentioned by
the Honourable Mr. Dow in the other House, and in it he has given the
salaries of a number of officers up to the 4th March, 1940. I wish the

(439 )
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Honourable Member, at least for his own satisfaction, may continue to
keep up this list; we may probably ask a question later on on the same
subject. He will be able to find out for himself that at least in some cases
the salaries paid in the Supply Department are very excessive, sometimes
2} times and there are very few cases in which the salaries are reasonable.
Then the other point I raised was that businessmen under no condition
should be associated with this Department, and that the permanent staff
should consist mostly of I. C. 8. officers and officers of the Indian Audit
service. These men have no doubt got a high sense of morality, and in
addition they jealously guard the integrity of the brotherhood to which
they belong. Therefore, I trust that in future either businessmen or men
who voluntarily offer their services will be kept away and the department
should be manned by permanent staff now belonging to other departments.

Then the other point I raised was that it was wrong to recruit men
through the National Service Committee. In the office of the Director
General of Mupitions (Produgtion Department) out of 43 officers, there
are only five Indians, and the rest are mostiv Europeans, Anglo-Indians
and so on, and these five Indians hold subordinate positions. Will the
Honourable Member in charge of the Department reply me why is it so?

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): What
is this National Service Committee?

Dr. Sir Ziauddin Ahmad: The National Service Committee was created
by ourselves to help in the recruitment of Anglo-Indians for army pur-
poses, and they are using this particular organization, which was intended
to recruit men for the army, as Public Service Commission to reeruit men
for this Supply Department. Sir; mav T ask the Honourable the Supply
Member whether his supervision is only nominal or real. Has he ever
looked into these matters as to why such a large number of Anglo-Indians
have been recruited? I think in matter of war supplies he can trust me
just as he can trust my friend, Sir Henry Gidney,—I think we are both
trustworthy. The persons selected ought to be men of proved integrity.
‘That I admit. But I think that a person of proved integrity can be found
in every class of Indians in this country. It fis not the monopoly of one
particular community. T hope my Honourable friend in charge of this
Depurtment will look into this matter.

The Honourable Sir Muhammad Zafrullah Khan (Leader of the House):
‘What is the specific complaint? May I have it again from the Honourable
Member?

Dr. Sir Ziauddin Ahmad: The specific complaint is this, that in the
Director General of Munitions Production Department there are 43 per-
sons who hold important posts. Out of these 43 there are only five
Indians,—two Mussalmans and three Hindus. TIf vou come to the clerical
section you will find the position to be equally good . . . .

An Honourable Member: Equally bad.

Dr. Sir Ziauddin Ahmad: . . . . equally good from the point of view of
Anglo-Indians. I wish that this matter should be enquired into as to how
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‘these recruitments are made, and what fis the cause of such enormous
difference in the recruitment, and why this recruitment is made through
‘the National Service Committee. -

I take up my next point, which is about open tender system. I feel
strongly that in the Supply Department we should have open tender
system. The present system leads to profiteering, wastage and favour-
‘itism. In the case of the open tender system most of the troubles will
be avoided. But one objection that may be raised is that it may lead to
the system of combines. But I know there are many methods of meet-
ing combines. You can meet it by ordinance or by other ways. There-
fore, the objection is mot a good one. The method T would suggest.is
-this. Suppose Government wishes to buy one million pencils of this
‘type. They should invite tenders, saying that they want one million
pencils of a particular specification and that thev should send their
‘tenders. The minimum quantity which they will accept, let us say, is
.50,000. The people have to tender and the tenders should be opened hy
gome civilian or by some officer of the Supply Department and the orders
should be distributed according to the rates offered in tenders and also
according to the various nationalities. When these orders are divided
‘into smaller units it is quite possible to distribute them in a fair manner,
.and we will ask questions on the floor of the House and the Government
should keep a record to answer them. One point is that all the orders
should not be monopolised by Bombay and Calcutta, but we should
certainly insist that they should be distributed fairly over all the pro-
vinces and not merely restricted to one individual in Delhi who by
-sheer force of personal influence has managed to get some orders from
the Supply Department. If the system I have outlined is adopted,
these orders will be fairly distributed and most of the objections that
we have will disappear. This is my fourth point, that we should have
the open tender svstem. We should not ask businessmen tc order all
“these things from their friends from whom they get commission. TLet
‘the things be done publicly. Let every one have a chance, even the
owners of small factories should have a chaneceto send tenders and get
business, not in crores and lakhs but at least in thousands. Some per-
gon in the Supply Department should look into this matter and see that
the orders are fairly well distributed both as regards the province and
as regarde the nationalities so that no objection may be raised.

The next point that I would like to raise—and this is my fifth
point—is about the development of smaller industries. If you adopt
‘the system of open tender, then I am sure that the smaller industries
will be profited and 1 wish to press that the Government should adopt
& policy so that the cottage industries may be developed, and T will
-develop my argument in favour of this now. There are some evident
advantages from the development of cottage industries. The first is,
“we can get things made with the tools made in this country itself.
It will relieve the common people who will be interested in this war, and
then it will give some work to those who will pay most for war expendi-
ture. This war is a long war, a war of five tc seven years.

Sir H. P. Mody (Bombay Mill-owners’ Association: Indian Com-
merce): How do you know? Have you calculated that mathematically?

Dr. Sir Ziauddin Ahmad: My Honourable friend, 1 assume, has com-
“mon sense. I think it is safer to make arrangements for a long war,

B 1l
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and if the war is finished earlier, we will be on the safe side. But if we
make our arrangements for a short period and the war is prolonged we:
will be in a difficult position, in a position which was visualised on the
floor of this House by the principal speakers yesterday but which I do
not want to dwell upon today. It is very desirable that. we should make-
our plans on a long range basis. The other day I was talking to one of°
the delegates from the Empire countries to the Eastern Group Confer-
ence. He said that it was remarkable how the industries developed in.
his country. I replied that it was equally remarkable that the Govern-
ment had not really mobilised the resources which we possess in this-
country. I ccntinued that after 18 months all your business which is
based on American machineries will come to a standstill after reaching its
summit because no more machinery will be available to extend the-
business, but we will still continue to expand and make these articles-
because we produce them by means of country made tools, and country
made tools can always be produced. In the interests of the war itself
it is desirable that the Government should now marshal these cottage
or small industries and put them on a proper footing so that at a time-
when more materials are required, at a time when these bigger factories.
will not be able to produce the .articles because they cannot get more
machineries to supply, these cottage industries will come to our rescue-
and continue to give us a supply of war materials not only for India but
for all fronts. It is to the interest of the Government that we should’
look long ahead. In this connection, some persons here and also else--
where raise the question, what is the use of looking far ahead? The-
war is far distant and we should not very much care about it and we are:
not very much interested. This reminds me of a story, and if T am
permitted to relate it, I should do so with myv eves fixed on my desk,
because if I fix my eyes on any person, especially Sir Cowasji Jehangir..

Sir Cowasji Jehangir: What have I done?
Dr, Sir Ziauddin Ahmad: Because you have asked me the question.
Sir Cowasji Jehangir: I have never opened my mouth.

Dr. Sir Zianddin Ahmad: Then, I will leave you out. If I fix my"
eyes on any person, he will think that I am attacking him. 8o, I am
going to fix my eyes on my desk. In the old days there was a town
called Sakara near Khiva. The king was surrounded by eunuchs. One-
of the eunuchs who was very popular with the king was made the com--
mander-in-chief of the army. Then the eunuch said, ‘‘My king, what
is this wrong theory advanced by the Wazir to employ persons of the so-
called martial classes, such as Kurds and Pathans, etc.? The eunuchs.
can do such a thing as much as anybody else if not better.
The king agreed to the proposal and the eunuchs were enlisted in the
army in large number. The Wazir protested. The king of Khiva hearing
that the army of Sakara consisted of eunuchs attacked them and the king
asked the commander-in-chief as to how he will fight the army. He said
that they would all go and dance and sing before the army #ill they got ena-
moured of them and then they would go back, and if they did not do so,
they will curse them. Ultimately there was a war and the king altogether
lost the battle. He went to the eunuch and told him:

“ Apka mulk gya uska iman gya.”
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An Honourable Member: Translate it.

Dr. Sir Ziauddin Ahmad: It is not easy to translate the words. Jalal
"Skah was the king who attacked. Derhaps the Leader of the House will
be able to translate it.

The Honourable Sir Muhammad Zafrullah Khan: The Honourabls
.Member gave the quotation and he ought to be able to translate it.

8ir Syed Raza Ali (Cities of the United Provinces: Muhammadan Ur-
‘ban): It means: ‘“‘One does not realise one’s own virtue’’.

Dr. Sir Zianddin Ahmad: It means: ‘You lost your country and he lost
this faith’.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better go on with his speech. He is not making the best
use of his time. The Honourable Member really ought to be more serious.

Dr. Sir Ziauddin Ahmad: Some persons think that we should remain
‘neutral. Look at what has happened to Belgium and to Holland. They
were shouting at the top of their voice thai they were neutral. Therefore,
1 say that you should not adopt a short-sighted policy. You should take
-a long view. Now, I would like to go outside the chain of my arguments.
‘There is one important matter raised by the Honourable the Finance Mem-
‘ber in his Budget speech and that is the grant of one crore of rupees for
‘the training of technicians. I would draw the attention of the Commerce
Member particularly to this. I welcome this proposal to train technicians
‘at a cost of one crore of rupees and I have two suggestions to offer. One
suggestion is that these technicians should not concentrate their atten-
‘tion on making joints and fittings of articles of furniture. These schools
-ought to be making all the articles which are required for war purposes. °
I approached the Director of Technology at Aligarh and asked him to
draw up a scheme and he has promised to give it very soon. When dis-
~cussing he said that if we adopted the system of making tools or other
articles for war purposes we shall get at least 30 lakhs out of this 100
lakhs back, in the way of the articles which they manufacture. These
-schools would become small centres of industry. To make my point quite
clear, I would tell you that once I visited the Railway workshops at ‘Ajmer.
‘There they were making a large number of metallic circles forming part of
bridles for the use of the cavalry and I thought that all those articles
«could conveniently be made in these training schools which will be opened
for the training of technicians. Money should not be wasted. It should
‘be utilised to the best advantage for war purposes and you will be able to
get these things rather cheap. These schools should guarantee to give a
fixed number of technicians and a given number of articles. The second
point in this connection is that permission may be given to these schools
to admit mistris even if they have not received reguler schooling.

The next point I would like to mention is the question of the division
of labour. The Army people are perfectly right when they say that they
are the authority on munitions and if any one of us gets up and gives ad-
vice about munitions then they should resent it- They will say that no
non-military man has any right to give advice on this matter, which is
their own business. I am prepared to consent to any proposal, which they
can name, for the preparation of armaments and we will not negative
their proposals. We will sanction any expenditure that they may incur
in order to enlarge the production of munitions in this country. But when
we come to the question of the purchase of civilian requirements, such
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us food and clothing, then the army people should not consider that they
are the only authorities on the subject. They have got this mentality
that only they know everything. We did not object to this in peace time..
All that they know is that they should purchase certain things to be
delivered at a certain time and at a certain place, whatever the price they
pay. Money is no consideration with them provided the thing is done
promptly and. at the right moment and delivered at the right place. I quite:
appreciate that it is all right in peace time. It is quite possible that we
fulfil all their requirements and purchase the things much cheaper than
they can do. Take the case of ghee. They are purchasing what they
call pure ghee. It may pass the analytical test, the chemical test, but
I can tell them and I know very well that what they call pure ghee
is not pure ghee. It may satisfy the chemical conditions when it is
heated to a particular temperature with certain chemicals but at the-
same tine it is not pure ghee. The point I like to emphasise is that
you can get the same ghee for nearly half the price that they now
pay, if only they will purchase it through the Civil authorities instead of
through the Director of Contracts. Why not write to the Collectors of
Aligarh, Bulandshahr, Etawah and other places and they will be able to-
get all their ghee at half the price that they now pay. 8o, really you:
should not purchase these articles through the Director of Contracts. If
you write to the magistrates and Collectors, I am sure that they will pur--
chase in & much cheaper way than your military people can buy it, who-
have no real idea of the prices prevailing in the country. In this connec-
tion I have one more grouse and that is a personal one. By this wrong
policy which the Government of India have adopted and to which I re-
peatedly drew attention, we pecple are suffering. They give the stamp-
of pure ghee to ghee which is really adulterated and what is called syn-
thetic ghee and when we challenge that ghee, they ask: “What right have:
you to do so. We have got the stamp of pure ghee, and it has been certi--
fied by the Government of India’. So, they cannot be prosecuted. So,.
we have to say good-bye to pure ghee and good-bye to all our delicious:
sweets and other dishes which we make with pure ghee alone. If that is

the policy of the Supply Department, then they are responsible for this
state of affairs.

Now, one more example I will give and that is about the grinding of
flour. We know very well that we can get flour ground at two annas per
maund but these army people have been giving 8} annas from 1928 on-
wards. Objection was raised in 1933 and the rate was reduced to 64 annas.
If only they go through the civil authorities they can get it done at one half
the price that they are now paying for it.

An Honourable Member: One-third.

Dr. Sir Ziauddin Ahmad: My friend reminds me that the thing can be
done for one-third of the present cost. Now, the point I want to empha-
gize is that if the military officers resent our interference in matters in
which they say they are experts, we equally resent their interference in
the matter of articles in which we are supposed to be experts. They are
experts in their own line, we are experts in our own line, so that let us
divide our labour and with one common object, concentration of all our
resources to the successful prosecution of the war. Let the military officers
concentrate themselves to the training of recruits and manufacture of muni-
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tions and not waste the money in the civil purchases which can really be
* done for them more economically by others. We thus have double
advantage. We release military officers for training soldiers and we pur-
chase more economically. '

The next point which 1 should like to develop is that for all these pur-
poses I think it is very desirable that there ought to be a Committee of the
House associated with the Supply Department to give advice on all these
matters. They are the people who can give advice. It is nothing new,
you have got a Committee of the House associated with every Depart-
ment of the Government of India, and why is a Committee not associated
with the Supply Department, and such advice on technical matters and

"other matters in which we have got a right to express our opinion should
be given, and I think we will' give them commonsense opinion and will
thus save tons of money for them.

An Honourable Member: You supply common sense to them.

Dr. Sir Ziauddin Ahmad: Now I finish this pcrtion of my speech about
the Supply Department and come to this conclusion:

(1) That we should immediately appoint a Committee of the House
to advise them on every thing connected with the Supply Department.

(2) That we should keep as- at present a Department of Supply, man-
ned particularly by the officers of the I. C. S. and the Audit and Accounts
Service because they are honest and they jealously guard the integrity
and reputation of the brotherhood to which they belong; they should plan
out the policy but as regards the purchases themselves, they should all be
done by the Indian Stores Department and any kind of interference what-
soever of the military side should be dispensed with. The Director of
Contracts should be sent back to the military and all these military officers
should concentrate their attention upon training our war recruits. We
do not want them to waste their time in purchasing ghee and flour. There
are enough civilians for these purposes. Let them concentrate on the
training of the soldiers; let them not waste their time on the directorate
of purchases and over the contracts which is really the work of civilians
and not the work of military officers. Let evervone do his duty, et every-
one do what he can best do, and by this division of labour we can hope to go
ahead and do something substantial in this direction. As regards the
munitions, I think I am not an expert, but my commonsense view is that
your Director of Munitions should be an expert in munitions and T never
thought that you would put a railway engineer in charge of munitions, but
gtill it is for those military people to decide whether their work can best
be done by putting a railway expert in charge of munitions work. It is not
for me to give advice; it is for them to make up their minds for themselves.

' T have now finished my second point.

I now come to my third point and that is the financial control. Now
the financial control should be in the hands of ths Finance Department.
The Honourable Mr. Dow in his speech in the other House admitted this
fact very plainly when he said on the 6th March, 1940:

“I will now pass to the subject of financial control. I have never worked under &
closer and tighter financial control than 1 work under at present. I make no objection
to this. If financial control is a rod, I kiss it. In fact, I do not mind admitting
that, if it were not for the closeness and directness of the financial control in the
Supply Department, I could not possibly have got through the amount of work that
has been got through in these last six months.”
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Now I understand that there is a demand to lessen this financial control
on the ground that it is the work of red tape and that it is quite impossi-
ble on account of the delay to get the orders through in time. Now 1 am
rather surprised at the attempt to diminish financial control. I was ra-
ther pleased when the Honourable the Finance Member said that he was
personally responsible for all the expenditure of the Supply Department,
and I hope he will continue to be personally responsible for all the ex-
penditure of this Department; let him not leave it to any person except
himself and persons belonging to this Department- Now in fact I was
thinking of making another suggestion in the opposite direction, that is,
in respect of lessening the financial control, viz., that Government ought
to appoint a special C. I. D. branch, to look after the working of those
officers who are not the I. C. S. and Accounts Department and see what
kind of work they are doing. I have a great trust in these two particular
classes of persons but, certainly, 1 think it would be very well if for his
own satisfaction at least if not for that of the House the Finance Member
appoints a special C. I. D. branch to look after what is happening in that
particular Department—whether it is justifiably called a Department of
oot or whether it is really a Department of Supply.

Now in the case of the Supply Department, it is non-votable expendi-
ture; the pooling of military expenditure on the lines mentioned by the
Honourable the Finance Member may be intelligible and may be good but
there is one very important point to which I should like to draw attention
and that is the system of purchases, that is, purchases by His Majesty’s
Government are a commercial concern and they should not be mixed up
with the expenditure of the Defence Department. Whatever His Majesty’s
Government may order ffom India, whatever other empire countries order
from India, they should be supplied on a commission of three per cent.
which we were charging; I do not know whether they are charging that
at present, but I think in last March the Honourable Mr. Dow said in the
other Chamber that they are charging a three per cent. commission on all
the articles ordered by His Majesty’s Government. I think it is desirable
that we calculate our own costs and then charge them accordingly. It is
not necessary that we should make a profit; we should supply them at the
prices at which we purchase them but at the same time it is not desirable
that we should have losses. We render to them these services and it is
but fair that they should give us only the out-of-pocket expenditure and
nothing more. I would request the %inance Member to let the Finance
Committee of the House discuss the financial arrangements between the
United Kingdom and India over these matters.

And now I shall just make a few general observations:-

(a) The purchases by the United Kingdom should not be mixed up
with the Defence Department. Articles may be purchased for them and
a commission of three per cent., or whatever may come out, may be
charged in the same manner as in the case of the empire countries. The
articles should be supplied not as at present at pre-war prices but at the
current prices. These supplies should be taken as a commercial business.

(b) The expenditure of the army outside India should be borne by the
United Kingdom and not by India.
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(c) The expenditure incurred by the war liabilities of India alone, for
-example, coastal defence or wir raid defence should be debited to India
-alone.

(d) A contribution of one crore, I think, is a very modest one; we
contributed one hundred crores on the occasion of the last war. I expect-
ed something more. Now the present arrangements are open to objection
-on the following grounds:

(1) We should not bear the cost due to the rise in prices.

(2) We should not mix up the Defence with the commercial problem
of purchasing articles for His Majesty's Government.

(8) The commission of three per cent. should not be dispensed with,
as I understand there is a proposal to dispense
with this arrangement, though no mention of it
has been made officially.

(4) Volunteers from Empire countries and other countries who are
non-Indians should be trained at the expense of His Majesty’s
Government and not at the expense of the Indian Government.

(5) Lastly, we should see that in the Royal Indian Navy Volunteer
Reserve we get a sufficient number of Indians and not a very
large number of non-Indians.

12 Noox

Now, 8ir, I have finished with the third point about the financial
~control and I now take up my fourth point regarding the theory of taxa-
‘tion, namely, the present Bill. I think that the present Bill is contem-
plating to get more income by means of an increase in the income-tax.
"Now, this procedure is open to two objections. In the first place, Defence
‘is an all-India problem and the people of British India alone are being
:asked to pay for it. Why should not the people of Indian States also
‘pay for it? If you collect money by means of the income-tax, then the
people in the Indian States will not be affected and the people in British
India alone will bear the burden. The second objection iz that this tax
falls primarily on persons who are drawing fixed salaries and on business-
men according to the proportion of their honestv. Now, here is my
friend, Mr. Sheehy, 'who has got a long experience of the Tncome-tax
‘Department. We have discussed on the floor of the House that business-
‘men have got three sets of registers, one for themselves, one for share-
holders and the third for the Income-tax Officers.

Mr. J. F. Sheehy (Government of India: Nominated Official}: Not all
"businessmen.

Pr. Sir Ziauddin Ahmad: Yes, there are exceptions. This was said
-on the floor of the House. I have got no persoral experience of this
“because I am neither a businessman nor an Income-tax Officer.

Mr. Bhulabhai J. Desai (Bombay Northern Divisions: Non-Muham-
‘madan Rural): Don’t you think this is rather s sweeping accusation?

Dr. Sir Ziauddin Ahmad: T do not know, but it was said on the floor of
-the House. I said that the businessmen pay income-tax according to the
proportion of their honesty. Those who are honest pay the fl'ﬂl amount.
“However, these are the two objections against surcharge on income-tax,
Another objection to this proposal is that he has left all the sharks and



448 LEGISLATIVE ASSEMBLY [13TE Nov. 1940%

[Dr. Sir Zisuddin Ahmad.]

crocodiles and is trying to catch small fish only. Why not have a sur-
charge on the Excess Profits tux? Why should you have a tax on poor
people like myse.f? Why should you leave out bigger people. Sir, the
most efficient Finance Member is & person who is very unpopular among
the business community and among his own colleagues and with the
spending departments of the Government. Then and then alone will he-
be able to earn the gratitude of the people of India.

Now, Sir, so far, I have put down my negative criticisms. I will
now mention my constructive suggestions. It is impossible now to get
more income either from export or from import duties. On account of
war conditions it is very difficult to get an income from these two sources.
But as the industries are now developing. we must be able to get more:
money from them. So, there are onlv two sources of income. One is.
that the Finance Member ought to nationalise some of the industries,
the profits of which should go exclusively to the State. My Honourable:
friend knows that in Mysore a very large proportion of the income of the-
State is derived from the hvdro-electric scheme. The same thing should
be done by the Government of India. They ought to nationalise certain
industries in order to get more profit. Then, they may have more duties.
of the nature of excise duties. That is another wav by which they can-
get more monev. Government always go to the milch cow, namely, the
income-tax payers, because they have no representatives. The only
representative of the income-tax payers is my friend, the Finance Member,
himself, because he also pays the income-tax. We have got a very bad’
spokesman of the income-tax payers in the person of the Honourable
the Finance Member because he never protects their interest because of
his greed to get more money for his exchequer; he neglects himself. So,
T think these persons should not be taxed too much. Every person should®
be taxed according to his capacity to pav and not according to the ease
with which the money is collected. I am now closing myv remarks about
the Supply Department,

I now turn to one or two other matters. The first point that I would’
like to touch upon is the system of recruitment for the armyv. A Resolu--
tion has been tabled on the subject but there is no chance of our reaching
it. Tt says that the present system of double selection is not at all’
desirable. At present, there is a selection by the Provincial Committee-
and later on there is a selection by the Central Committee. This is not
at all desirable. There ought to be one Selection Committee for the whole-
of India. This Committee may tour over the whole of India and it may
co-opt one or two members in various provinces, although, speaking
personally, there is no necessity for co-option at oll. The drawbacks of
the present system are that, in the first place, we have no homogeneity"
and no common standards. Tt is verv often the case that the candidates
who are rejected by the first Selection Committee might have been selected’
by the Central Committee. It may happen that one Selection Committee-
in a province may do away with the essential elements which are necessary
for the recruitment to the army and mayv send persons who are no good’
for the army. When they come hefore the second Committee, they are-
rejected. Reallv speaking, by this double svstem we will not be able-
to get the right type of men. Therefore, this svatem of double recruit—
1nent ought to be dispensed with.
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Now, Sir, as I promised to finish my speech by quarter past twelve,
I must bring my remarks to a close. But before I sit down I would
just like to touch upon a few points raised by the different Members of
the House on this occasion. I daresay that I have no authority to speak:
on ‘behalf of the Muslim, but I think I can express my own personal
opinion on the questions that have been raised here. I do not believe
in the demands that the Government should give this and that. But
I honestly believe that the moment we are fit to govern, no force can
stop us. And if we are not fit to govern, then verbal promises from any
authority are no good to us. Now, the grant of self-zovernment does
not depend so much upon the Government as it depends upon my friends
to my right and to my left, Congress and Nationalist (Congress. It is
for these persons reallv to settle the differences between the Hindus and «
the Muhammadans. Thev can then come to some common agreement
and say that we can now govern ourseives. Then and then alone we-
can have self-government. By talking alone, we can never get it. My
friends of the Congress Party say: ‘“Whyv not put this responsibility on
the Muslim League?’’ 8ir, whenever there is a difference of opinion
between the strong and the wealk, the responsibility of non-settlement
alwavs falls on the strong. It never falls on the weak. Therefore, the-
responsibility of settlement is alwayvs on the strong and never on the weak.
The question was also raised about the Constituent Assembly and Demo-
cracy. In this connection, I will again mention the parallel example of"
Examinations, which I said on the floor of the House some time aco.
The experiment that I am gofng to relate has been made several’
times. The same answer book was sent to different examiners and
different examiners gave different marks, ranging from 30 to 100. There-
fore, the number of marks, which a candidate gets, depends upon ltuck:
as to whom his answer papers are sent. Then somebodv naturally drew
the conclusion, why not do away with these examiners altogether and’
give marks to candidates by drawing marks from a ballot box. We know
that a Constituent Assembly on the principle of adult suffrage will express
the same opinion which Mahatma Gandhi will give. Then why not.
ask Mahatma Gandhi to draft the constitution for the whole of India.
and why have the farce of a Constituent Assembly?

The next thing that I wish to say is this, that this democracy as:
practised by the Congress is entirely different from my notion of demo-
cracv. I do not understand what kind of demoeracy the Congressmen -
are practising. They are elected by the voters, and therefore, thev are
primarily responsible to the electorates. But, as a mater of fact, they
are responsible to another body of men, not a Dictator, but a Board of -
Dictators called the High Command. I can understand a Dictator,
but I cannot understand a Board of Dictators.

Mr. Pregident (The Honourable Sir Abdur Rahim): The Honourable -
Member need not discuss the constitution of the Congress. I would ask
the Honourable Member not to dwell upon extraneous matters.

Dr. Sir Ziauddin Ahmad: I am reviewing only those points which are -
raised on the floor of the House. My idea is that we should have equal
partnership. Until we have equal partnership, it is not possible to frame
a constitution for India on Demoeracy basis. As vou, Sir, ruled that:
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I should not dilate on this point any further, I conclude my speech by
saying that our support to the war efforts is there, but our enthusiasm

will depend upon how far our efforts are appreciated. With these words,
I resume my seat.

Sir H. P. Mody: Mr. President, my Honourable friend, Mr, Satya-
murti, fresh from his Mayoral triumphs began the debate in a speech
. characterised by his usual vigour but happily devoid of the passion which
he often imports into his utterances. He showed a lofty contempt for
- things like the income-tax and super-tax bv not referring to them at all,
. and he put the debate on a political plane from which subsequent speakers
found it very difficult to dislodge it. My Honourable friend began with
. scathing denunciation of the foreign policy of Great Britain. Here,
I find myself more or less in agreement with him. The policy of
- appeasement which began with Manchuria, followed its tortuous course
- over Abyssinia and found its culmination at Munich, has resulted in a
disastrous blow to the power and prestige of Great Britain and to the
.cause of international order and collective securitv. While the dictators
were arming themselves to the teeth, the democracies were bleating of

-peace. They might as well have tried to preach to the tiger the virtues
. of a vegetarian diet.

Now, Sir, having said that, I am afraid, my agreement with my

- Honourable friend, Mr. Satyamurti, ends. He went on to develop his
* theme, and that was that Fngiand is not fighting for democracy nor for
the freedom of smaller nations but merely for her own survival, and

my Honourable friend graciously gave permission to England to fight

if she wanted to. But he went on to say, if you are fighting for your

~own survival, why do you turn to us for assistance. I want to ask my
Honourable friend whether he regards that as the real issue hefore the

-country today. Are we really being asked to get Great Britain out of
the mess she has got into, or is it rather the case that we are ourselves

up against the international gangsters who in Poland, Denmark, Norway,

Holland, Belgium, Albania, China, Greece and in other places have

-shown us what sort of fate is in store for those who come under their
- domination. Sir, that is not a distant prospect which we can contem-
- plate with equanimity or with detachment. The wear is very near our
door, and if we are not very careful and if some disaster were to overtake

- the British arms, the war would walk right through our door, and India
would for ever lose all prospect of that freedom which is within sight

- of her today. T am sure my Honourable friends on the Congress Benches
realise all this, but they say, addressing England through the Government

Benches, vou dragged us into this war, vou never took our consent for

it, we are not interested in it, India is not going to get her freedom out

-of it and, therefore, let whatever happen, happen. In other words, my
Honourable friends are saying, let the Dictators do their worst, we have

nothing to lose. Sir, 1T cannot possibly subscribe to such a doctrine. It

- does matter to me whether human liberty and the decencies of life are
“to survive in this world or are to be submerged beneath a wave of ruthless
‘repression; and as man does not live by bread alone, I am sure it must
matter to millions of people in this country whether the dictatorships

=gshould be allowed to triumph. I am afraid my Honourable friend in a
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burst of frankness gave his whole case away when he said that if by any
mischance Japan or Italy or Russia were to come to this country, we
would ail have to have our hands up.

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): What
else can you do?

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan
Rural): Thumbs down!

Sir H. P. Mody: It may suit my Honourable friend belonging to the -
non-martial races to put his hands up. What about my Honourable
friend, Mr. Abdul Qaiyum? He hails from the martial class, and he-
would be put to the unwonted exercise of raising his hands instead of -
his voice. It is just possible that with the Gestapo and the concentration:
camp at the back of his mind. he would probably do it much quicker than

any of us. (Interruption.) Sir, we do.not want to have either our hands
up or our thumbs down.

A great deal has been heard about imperialism in this debate. T
regard imperialism as dead as Queen Anne.

Mr. S, Satyamurti: Ask Mr. Griffiths.

Sir H. P. Mody: I doubt very much whether any sensib.e Briton will .
be found today shouting ‘‘Rule Britannia’’ and sloguns of that character.

Mr, S. Satyamurti: Mr. Griffiths says so.

Sir H. P. Mody: An Irishman was told, and that with a good deal ofe
pride, that the sun never sets on the British Empire and his reply was
that it is so because God cannot trust the British in the dark. I am
as certain today as I can reasonably be of anything that when this ghastly
conflict is over, a new England will emerge with a new conception of .
Empire.

Mr, 8. Satyamurti: What about India?

Sir H. P. Mody: My Honourable friend is not given to humour, not .
at any rate conscious humour, but he was in a light vein when he conjured
up & vision of loyaliste crowding upon the Gateway of India to greet the
invading hordes. I believe he is right, but I would like to assure him
that there will be a rush for tickets on the part of a few patriots as well.
A patriot has been defined as a man who is prepared to lay down his life -
for his country; and I am sure, at any rate I know of a good many
patriots who will be found lining up the streets in order they greet the -
vanguard of the invading hordes, if such a mischance were ever to occur.

Sir, from the point of view from which I see the whole matter it is -
immaterial to me why or how India is in this war. We are in it, an‘&‘
being in it it is the bounden duty of all of us to see that the war is
vigorously prosecuted. Very recently we condemned the half-hearted
and feeble effort which the Government were making in order to equip -
India for an adequate defence and for playing her part worthily in the -
great conflict which is raging between two opposing philosophies of life.
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We heard from very high quarters that the Indian Air Force had been
.quadrupled since the outbreak of hostilities. That sounded impressive
until it was found out that that merely meant that instead of one
squadron there were four squadrons. And when one considers that
-Germany during September every single day lost far more than the whole
.of this wonderful Air Force of India, one can appreciate the hopeless
inadequacy of the effort of India in the matter of war preparation. Tt
“then really comes to this.

Mr. M. Asat Ali (Delhi: General): Sir, will Sir Homi Mody correct
"himself? Did he say a squadron or flight? I am afraid it was a flight that
~was quadrupled.

Sir H. P. Mody: That would make it still worse.

Mr, M, Asaf Ali: No, it does not.

Sir H. P. Mody: I do not think even the army authorities are capable
~of such a performance.

So it comes to this, viewing this war as I do, that as you cannot make
bricks without straw or sweets without sugar, ycu cannot make war
without money. The Finance Member, in his search for money, has
pounced upon those classes who are regarded as fair game by evervbody.
It does not require much imagination to add a surcharge to the income-tax
;and the super-tax. I can, sitting in my chair and without any effort,
frame a budget like that every day of my life. My Honourable friend,
Sir Ziauddin, spoke of the way in which the burden should be distributed
and how income-tax and super-tax should be levied. He laid down
.certain canons; I should like to lay down a much fairer canon than what
he has placed before us, and that is that income-tax and super-tax should
“be levied by weight: and if one happens to be a Member of the Legislature,
‘by the length of his utterances. Sir, the Finance Member has threatened
further exactions at budget time, and T hope that when that time arrives
he will show more ingenuity and enterprise than he has done on this
-occasion.

I cannot conclude without referring to the widespread complaint of
-extravagance on the part of the various Government departments which
have sprung into existence. Public opinion definitely thinks that this
war has become a paradise for a few lucky individuals, and it is the
business of Government to trv and convinee us, and to convince the
public at large, that the work of the administration is carried on with as
‘reasonable an economy as can be expected in a time of stress. I was-
told, I cannot say that it was on authority, that many of the new
incumbents of offices have very little work. They must be finding them-
selves in the position of the elderly General who whenever he returned
from lunch met himself going out to tea. I do not know, Sir, how manv
appointments have been created and how many departments, but T hope
the new officers are not in the happy position of the occupants of a White-
hall office which found itself grosslv overstaffed at the beginning of the
war with a number of minor officials and stenographers, and so a notice
had to be put up which said, ‘“Members of the staft, embracing ladies
are asked not to loiter in the corridors’’. '

-
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Sir, I regard this war as India’s war, and while it must mean a lot
-of hardship and suffering to a great number of people, I am sure it must
also mean the preservation of our liberties and our emergence as a full-
“fledged partner in the newer and better commonwealth of nations which
is sure to arise out of this war.

Mr. N. M. Joshi (Nominated Non-Official): Sir, we are discussing this
week the motion for the consideration of the Finance Bill in a situation in
this House which is different from the situation that existed in April last.
Moreover, Sir, the political situation also in the country today is different
from the political situation that existed when we discussed the general
‘Budget in April. At that time, Sir, some talks regarding the political
position of India were going on.between the Viceroy and the leaders of
-some of the political parties in the country. There was some hope of a
settlement. Today, Sir, all the talks are practicallv ended and there is
‘hardly any hope of a settlement between the Indian political parties and
-the representatives of the British Government. Tt is on account of this
-difference that my attitude towards the motion for the consideration of
the Finance Bill is diffevent today from my attitude towards a eimilar
‘motion made in April last.

Sir, I shall make my attitude towards the war clear very briefly and in
very few words. I assure my Honourable friend, the Member from the
“European Group wh, spoke yesterday, that as I am not one of those Indians
“who are blessed with the accomplishment of a glib tongue I shall be very
brief and try to put my attitude in as simple words as possible. 8ir, today
I shall try, as I do generally, to place before the Assembly the attitude
of the working classes of this country towards this war. 1t is true that as
among other sections of the population of this country there is a division
-of opinion on this question, so among the organised labour movement in
this country also there is a division of opinion. Buf it is not difficult, in
:spite of this division, to place before this Assembly the general attitude
of the bulk of the labour movement in this country towards Indian parti-
-cipation in this war. The attitude of the labour movement, generally
speaking, towards this question is, the same as the attitude of an average
-ordinary Indian citizen. On this question there is hardly any difference
between  the various classes that exist in our society. Even ir Great
Britain today, in spite of the differences that had existed before the war,
the labour movement is co-operating with the other sections of the popula-
tion. So, in India too the attitude of the average Indian is the
-same. In India, generally speaking, among the masses and the working
-classes, as among many other sections of the population, there has been
no approval, no liking, for the fascist system since it arose first in Europe.
“There are reasons why the labour movement in this country as in other
.countrieg should be specially against the fascist system. In the same way,
‘'we have no love for nazism. But at the same time not only the labc_mr
movement in this countrv but almost all other sections of the population
in this country do not like imperialism. My Honourable friend, from the
European Group, who spoke yesterdav said that he likes imperialism. We
-do not like imperialism. Fascism and nazism and imperialism connote
.one thing which we cannot like—it is the exploitation of the weaker people,
-of the weaker nations bv the stronger. These svstems do not believe in
giving the people freedom: thev do not believe in the equality of people
‘in the world. If there is- any difference between fascism -and nazism and
imperialism, the difference is one of degree and not of kind. The impe-
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rialists who form what may be called the capitalist democracy may
give some freedom to some people, but imperialism does not give
freedom to all people over whom the imperialism can rule safely.
If they have. given freedom to some people, the freedom was.
taken from the imperialists rulers—freedom was never given. I,
therefore, feel that the Indian working classes have not much to choose
between nazism and imperialism. The Indian workers, like the workers of
other countries, would certainly like to fight fascism and nazism, but
they cannot fight fascism and nazism to support imperialism: they can:
fight fascisin and nazism in order that democracy should be establish--
ed in all countries of the world, especially in the subject countries of the
-world. If freedom is given to India and if demoecracy is established in
India, the Indian people including the Indian working classes will certainly
fight against nazism and facism. Let Indians have at least a guarantee-
that there will be democracy established in this country and there will be
freedom for this country as a result of this war. Let us, at least have-
some indications today that the war will be followed immediately by the
establishment of democracy in this country and that this country will be:
freed from imperialist control. : . .

Mr. ¥. E. James (Madras: European): On condition Britain wins of’
course.

Mr. M. S. Aney (Berar: Non-Muhammadan): That is implied.

Mr. N. M. Joshi: If Indians get freedom, if they get at least a gua-.
rantee that freedom will follow and if there are indications today that the
British people are sincere in the matter of giving freedom and establish--
ing democracy in this country, I have no doubt that all sections of the
population of this country ineluding the wovking classes will co-operate:
with them. Tt is for the British people to make it possible for the Indians.
including the working classes to co-operate with them by giving them free--
dom, by giving them at least a guarantee which they can accept, by giving-
them indications today that freedom will follow—if they do so I have mno-
doubt that the British people will secure our co-operation.

My Honourable friend, the Member from the European Group, who:
spoke yesterday, Mr. Griffiths, told us—and my Honourable friend, Sir:
H. P. Mody, also told us:

“What will happen if the fascists and nazis or the Japanese come to India?! You
will get worse rule. Imperialism may be bad. We may be tyrants, but you will get.
greater ‘tyrants. Have you not got commonsense and self-interest to save yourselves:
from these greater tyrants than us?"

Sir, this argument iz not good enough to persuade us to take part in-
this war enthusiastically. We shall try our very best first to see if there:
is no third and a better alternative to choose from than to choose between-
two kinds of tyrants. If the only alternative before the people of India
is to have either the nazis or the British imperialists, we shall consider-
whom to choose; but we feel today that the alternatives are not only these;
and there is a third alternative. If the British people would give us freedom,.
then thev can have our co-operation and there will be a joint participation
in this war in order that fascism and nazism should be destroyed and.
wiped out of this world. My Honourable friend, from the European Group,
did notv speak about this third alternative: he only frightens us and terro--
rises us hy telling us that if we do not help British imperialism, how--
ever bad it may be, we will have to live under a warse thing, Nazism. It
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is true we have to choose between two devils. It is true that we have te
choose between nazis and the British imperialists. But when these two
devils are fighting, can we not have a little devilish spirit in our heart
and say let us wait and see. The two devils may destroy each other, and
democracy and freedom may come into their own: this is quite possible.
I am not one of those people who will lightheartedly depend upon these
uncertainties. If T have only to depend upon the policy of waiting and
seeing that the devils destroy each other, I would take that as s chance
for the establishment of democracy and freedom in India. A desperate
man does take that chance. But if T had an assurance that by fighting
Nazism and Fascism there will he freedom and democracy established
in this country, I would not depend upon such a chance. I, therefore,
feel that to ask Indians to take part in this war by terrorising them, by
showing them the horrors of Nazism, is a wrong thing for the British
people to do. There is a better and a third alternative for them. That
alternative is to secure the willing co-operation of the Indian people in
the participation of this war.

Mr. President, there have been discussions between the political par-
ties in' this country and the British Government. I have no doubt in
my mind that if the British people had shown goodwill and the desire for
a settlement, there was a great opportunity for them to secure the seftle-
ment when Mr. C. Rajagopalachari placed his proposals before the Indian
public. The proposal, in my judgment, for the establishment of a
National Government within the framework of this Legislature wags a
very practical one. He did not ask for a new constitution. He only
suggested that the Government that would govern India and conduct the
operations of the war should be a Government in which this Legislature
had the confidence. Where was the necessity for a change in the
Constitution? What was necessary was that this Legislature should pass
a Resolution of confidence in the Government that would exist in the
Government House and in the Secretariat. He did not ask for a consti-
* tutional change. He merely said that the people who would rule had
the confidence- of this Legislature. Sir, it was said that when we are in
the midst of the war, how could such a change be made . . . .

Sir Cowasji Jehangir: Does my friend mean the confidence of the
nominated Members of this House?

Mr. N. M. Joshi: Well. Sir, if the nominated Members are included
in the Legislature, I would not exclude them, but if some people will
insist upon the confidence of the elected Members only, I would not stand
in the way of any settlement being reached.

I feel, Sir, that the Government of India lost the best opportunity
of securing the willing and enthusiastic co-operation of the Indian people
by rejecting the proposal of Mr. C. Rajagopalachari. It is, Sir, under-
standable to me why the Government of India should have rejected that
proposal. The British Government were willing %o form a Union with
France, not in peace time, but during war time; not only during war
time. but when the war had reached its most critical stage. If they
could make that offer to France, which is outside the British Empire,
why could they not make a similar offer to India? 8Sir, they offered equal
citizenship to the French' people even in the British Colonies. Why don’t

a
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they give equal citizenship to Indians who are within the Empire within
the British Colonies? Sir, the rejection of Mr. Rajagopalachari’s pro-
posal clearly shows one thing. It means that the British people would
like to get the co-operation of the Indian people if only they agree
to be a subject nation. They want Indian co-operation only on one
condition, that the Indian people would be content to remain as a subject
people. Sir, there 1s distrust in the minds of the British pecple for
Indians. They are not quite sure as to what would happen if the Indians
are made self-governing. 1 cannot really understand the attitude of the
British people. In this war in the matter of securing the co-operation of
the Indian people the only thing to do was to give them self-government.
We are asked to trust the word of the British Government. We may do
80, but are there any indications today that the British people are willing
to give self-government and freedom to India at least at the end of the
war? I would, Sir, like to see some of those indications. Last vear
when the war broke out, we were told that India must prepare herself to
fight the enemy. The armv was to be expanded. At that time, we
thought, Sir, that as the British Government would like to have all the
Britishers to defend their own country in Furope, the European recruit-
ment for the army would be stopped. We naturally thought that Euro-
peans would be needed in Europe, in Great Britain. I have no doubt in
my mind that if the recruitment of British officers for the Indian army
had been stopped immediately after the war broke out, there would
gavgt 9been enough Tndian officers for the new Indian army. Did they
0 1!

Sir. the Honourable the Defence Secretary, the other day placed
some figures before the table of the House regarding the proportion of
officers, Buropean and Indian, in the new army. I think the figures are
that the Buropean officers are about a thousand and Indian officers are
about 900. If they really want to give Dominion Status, leave aside
independence, to India immediately after the war, why should not
start stopping the entire recruitment of British officers to the Indian
army? The Indian army will not be Indianised for 25 or 80 years even
if you stop the recruitment of British officers today. Was that done?
But, Sir, the Government insist that the proportion of Indians to the
British officers in the army must be kept intact. What about the Civil
Services? Have thev stopped recruitment of Europeans to the Indian
Civil Service? They need people in Great Britain. Don’t they?

An Honourable Member: No.

Mr. N, M. Joshi: But the recruitment of British officers even in the
civil service is maintained in the same proportion as it existed before the
war. I need not go into the various details, but I have no doubt in my
own mind that the administration as it is being conducted today does
not give any indication that the British people propose to part with
power even after the war.

I would like now to say a word about the special position of the work-
ing classes in this country regarding this war. We do not know what
will happen after the war. India may get freedom, or India may not
get freedom. But the working classes of Tndia know one thing about the
war, namely, that the prices have gona np. Their cost of living has gone
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up and the wages have not yet risen to the same extent. The standard
of life of the working classes is being lowered, that is what the
working classes know about the war. They also know this
that if they make efforts to secure a rise in wages, if there
are sometimes strikes, the Defence of India Act is used
against their leaders in order to break the strikes. Only the other day,
T read in the papers that in Calcutta there was a municipal sweepers’
strike and even in that strike the Defence of India Act was ured to break
that strike. In Great Britain the labour movement is co-operating with
the other sections, but the Government there has taken care that the
standard of life of the working classes in Great Britain will not be low;
not only that, those members of the labour movement in Great Britain
who are taking part in the war have made it quite clear that, if they are
taking part in this war, they are not going to allow the present order of
things to continue. They are insisting that the present order will end
with this war and a new social order will be establsihed in Great Britain.
T have no doubt in my mind that, so long as freedom and democracy
is not given to India so long as there is not at least a
guarantee of freedom and democracy being given to India
—and there are no indications of jt today—Indians will not Le willing to
participate in this war and so long as there is no guarantee that the
exploitation of the working classes will end and. a new social order will
be established, the working classes of India will not take part iu this
war. But, Sir, T have equally no doubt in my mind, thai, if freedom
is given to Indians, if democracy is established, if at least there is a
guarantee of freedom and democracy being giver to lndia, and if there is
a guarantee that the exploitation of the working classes will end with
the war, Indians, including the working classes of this country, will fight
against Fascism and Nazism as partoers with the British people. I hope
it is not yet too late for the British people to change their policy. It is
true that they rejected the offer made by Mr. Rajagopalachari. But
they can now renew the effort, make another effort for a settlement. If
Indian co-operation ie worth something, then those efforts skculd be con-
tinued. It is not right to terrorise us, to frighten us to take part in this
war by telling us about the horrors of Nazism. Let theirn choose this
better way of securing our willing and enthusiastic co-operation by giving
us our freedom aud establishing democracy in India. Mr. President,
under the present circumstances 1 propose to oppose the raotion for
consideration of the Bill.

Mr. M. Asat Ali: Mr. President, I am at a disadvantage after the
humorous speeches of some of the previous speakers, particularly, Sir Homi
Mody, who created a different atmosphere in the House—an atmosphere
which does not suit the grave occasion on which we are called upon to

express our views with regard to the measure whick the Honourable the
" Finance Member has brought before the House. Sir, T fear T may have
to go over some of the points which have already been raised during this
debate. I shall try my best to avoid repetition, but I am afraid there
are certain facts and certain truths which can never be repeated too often.

Mr. President (The Honourable Sir Abdur Rahim): Anything can be
repeated too often in this House.

Mr. M. Asaf Ali: T assure you that I shall nos offend against your ruling,
I shall try my best not to do so. Having regard to the issues which sre

ol
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involved in this debate, I have not the slightest doubt that there is a certain
degree of inevitability about importing passion and heat into the discussion,
and this is what happened yesterday when, unfortunately, I interjected
once or twice during the spirited speech of my Honourable friend, Mr.

Griffiths. I give him the fullest possible liberty to double those interjec-
tions if he so likes while I am speaking.

Mr. President (The Honourable Sir Abdur Rahim): T hope the Honour-
able Member (Mr. Griffiths) will not follow that advice.

Mr. M. Asaf Ali: T was only being fair, Mr. President, nothing more
than that. I do not wish to be provoked by any interjections which any
' Honourable Member may feel like resorting to.

Before I proceed to the subject, I must express my fear of the kind of
publicity which is being given to our speeches. Sentences are being torn out
of their context and are being used for propagandist purposes. Perhaps,
that is the way of statesmanship. Day after day, while we are listening to
the radio, we find an interpretation of the speeches delivered here by the
Opposition Benches which sounds extremely strange, because we have
really said something quite different but the world is being told that we
have raised issues which are really not of any great importance. For
instance, after Mr. Satyamurti’s speech with his able exposition of the
Congress case, the Radio announced that the main objection of the Congress
to the Finance Bill was that the House was not consulted before India's
belligerency was declared. The Government can turn round now and say,
forgive us for our past sins, we have now sought an opportunity of consult-
ing you. will you condone our error and vote this amount?

Now, that is not the only issue, not the only objection. The Govern-
1 p.u.  ment knew full well long before this war broke out what the
attitude of the country was and, particularly, what the attitude
of the Congress was but before I come to that point I may be permitted,
Bir, to make a reference to the feeling appeal which Mr. Griffiths made
yesterday. He gave us a vivid descripticn of the great and fiery ordeal
which the British people are undergoing today. There was no need for him
to appeal to us on that ground. We are human enough to feel all that.
We are not callous, we are not wooden as, unfortunately, the Government
are, which faces us to day. We are fully alive to the sufferings of the
British people and we are also fully dlive to the sufferings of many other
people who are undergoing a terrible experience. We also recognise with ad-
miration the courage with which they are fighting for their freedom but when
we want to fight for our freedom they ought to sympathise with us too.
We have the same feelings for our country and for the freedom of our
country. T would beg them to pause for a moment and to feel the same as
we feel about them. Mr. President, in so far as the attitude of the
Congress is concerned, years and years ago it was made clear to the whole
world. Tt was fully and clearly expressed here too from time to time on the
floor of this House and as recently as March 1940, the present President
of the Congress, Maulana Abul Kalam Azad expressed it in the following
words: Referring to Facism, Nazism and Imperialism at the same time
he said: '

““While we were considering the daneers, prising from Fascism and Nazism, it was
impossible for us to forget the older danger, which has been proved to bhe infinitely
more fatal to the peace and freedom of nations than these new dangers and which has
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in fact supplied the basis for this reaction, I refer to British imperialism. Wa are
not distant spectators of this imperialism, as we are of the new reactionary move-
ments. It has taken possession of our homes and dominates over us. It was for
that reason that we stated in clear terms that if new entanglements in Europe brought
about war, India, which bas been debarred from exercising her will and making tree
decisions, will not take any part m it. She could only consider this question when
she had acquired the right of coming to decisions according to her own free will and
choice. If India remained deprived of her natural right to freedom, this would
clearly mean that British imperalism continued to flourish with all its traditional
characteristics and under such conditions India would on no account be prepared .to
lend a helping hand for the triumph of British imperialism.”

Mr President, this was nothing more than a repetition of what was
expressed over and over again year after year by the Congrass. It cannote
be said that this Government was not aware of this fact. We are not
taking up a hiew attitude. We have not come into this House today as was
said by some one with our minds made up only to oppose the Finance Bill.
We were bound to oppose every step taken by this Government in the name
of Imperialism and in the absence of India’s freedom.

Sir, in so far as the question of the competence of this Government is
concerned, let us try and see whether they are competent to do anything
in the name of the country. Mr.- President, it is not my purpose—and I
want to make it perfectly clear at the very outset—to cast any aspersion
on any individual member of the Government. They are only slaves to &
system. All my criticism will be levelled against that system. That
system has proved to be a dismal and bleak failure. If you look at the.
history of this system in this country, of which they are the creatures, of
which they are the slaves, of which they may be the victims, it has nothiug
but a heart-rending tale of woe and misery to present to the country and
to the world. They have been here for the last 200 years and' what have
they to show as the result of their administration of this country during
the last 200 years? Would my European friends, particularly Mr. James
and Mr.- Griffiths who happen to be very proud Imperialists even today,
like me to give them a review of the history of British Imperialism in India
1 assure you that if I give them even the bold outstanding points of that
history not only they but all those who call themselves Englishmen will
feel ashamed of themselves today and for all time to come. Does he want
me to remind- him of the fact that there was an old cheat called Clive?
Does he want me to remind him of the fact that there was another old cheat
called Napier? Does he want me to tell him that the entire histomy of
India during the past 200 years is full of fraud and cheating and tyranny?
We were prepared to, forget all this, Mr. President. We were prepared to
let the dead past bury its dead. We were prepared to make a new start.
We were prepared to wipe this slate clean and say: ‘Now, let us come
round and see whether we cannot co-operate.” What is the answer. The
answer is: ‘we do not want the co-operation of the people of Tndia or their
representatives. We only want their money and we can buy their me_n'.
That is the answer. Well, you are free to do so. The army of occupation
is there. You can at the point of the bayonet, and by threats as usual, da
whatever you like but you can never win the heart of India by these
methods. ~Mr. Griffiths, as a proud imperialist, may like to know that there
is not much difference between Imnerialism, Fasciem and Nazism or call it
by any other name, say, totalitarianism. We have begun to know some-
thing of Nazism, Facism and Totalitarianism recently. In fact, we do not
know enough about them but as for Imperiatism. we have known it for 200

years. You have only to walk out of New Delhi or 0ld Delhi to the
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nearest village and see the devastation, see the misery, see the wretched-
ness of the people, see the dirty squalor, see the devastating diseases and
see for yourself what kind of civilization you have brought into the lives
of these people. And this is the history of two hundred years of
imperialism| Is it in the name of this imperialism that you want us to
lend support to England? Is it in the name of this kind of civilization
thGt you want us to pay you a penny? Is it in the name of this kind of
civilization which you have brought into this country that you ask us to
stand by you? Sir, we will stand by the people of Britain as they will
.emerge out of this war, after this blood bath—which has also been brought
about, by the ruling classes of England, not by the people themselves. It
was the lust of the ruling classes of England, it was the far-flung empire
which they were trying to build for themselves and for a few people at the
cost of the people themselves that brought about this war. The last war,
Mr. President, was fought to end war by these ruling classes of England.
Instead of ending war, when they went to Versailles, a peace was concluded,
which, in the words of someone else, ended peace. War has continued all
this time, and by whom has it been helped? It has been helped by the
ambition of these ruling classes of England who are responsible for the
present state of affairs. They turn to us, over and over again and they
tell us, ‘oh, but what about your country? You have got differences in
_ your country, you have got a fratricidal strife going on between Hindus
and Muslims and so on and so forth.”” Now this is exactly what Hitler is
saying about Europe. He says, ‘‘these poor countries cannot stand on their
own legs without my help. they are at one another’s throat, I want to

bring peace and unity in Europe, and I have done it.”” Well, what is the
difference, I ask?

Lieut.-Colonel Sir Henry Gidney (Nominated Non-Official): None at alll
Mr. M. Asaf Ali: These gentlemen tell us, ‘‘you are asking for freedom,
but what is freedom worth for countries which cannot stand on their own
legs?’’ Now, whose fault is it that we cannot stand on our own legs today?

Lieut.-Oolonel Sir Henry Gidney: Your fault.

Mr. M. Asat Ali: T am sorry to say that even Colonel Gidney will not
provoke me today. Whose fault is it that this country does not stand om
its legs today? I say it is the fault of the Government. But what is their
argument? Their argument is that freedom is not worth having. May I,
ask them, ‘“what then they are fighting for?’” We were told right at the
beginning of this war that they were fighting to preserve the freedom of
the smaller nations in Europe. They wanted to restore the freedom of the
smaller countries of Europe. Now, if you are not prepared to recognize the
freedom of a country which is under your domination today, why do you
declare to the whole world that you are fighting to preserve the freedom
of the smaller nations? You are in reality telling a lie, when you say that’
you are fighting for the freedom of the smaller countries in Europe for
you are fighting only to preserve your empire and particularly vour strangle-
hold on India? L '

Mr, President (The Honourable Sir Abdur Rahim): The Fonourable
Member can resume his speech after Lunch. '

o Tll:e Asgembly then adjourned for Lunch till Half Past Two of the
ock.
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The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. Asaf Ali: Mr. Deputy President, when the House rose for Lunch,
I was dealing with the point which related to the patent hypocrisy of the
British rulers of England and India. I was just saying that in the
beginning of the war, an’ announcement was made on behalf of His
Majesty’s Government in England that they were going to war with
Germany, because Germany was an aggressor, and they were fighting for
the freedom of smaller countries of Europe. Almost about the same time,
it was pointed out to them that there was another country, in fact a sub-
continent called India whose freedom these very Britishers had
destroyed 200 years ago. Would they be prepared to restore to India her
freedom? If they were honest in their professions, the straight course for
them was to declare to the whole world that while they were going to war
with Germany in defence of the freedom of Austria, Czecho-Slovakia,
Poland, Holland, Denmark, Norway, Belgium and finally France and
Greece, they themselves were not playing the part of aggressors in any
part of the world and at any rate whatever aggression they had been guilty
of in respect of India they had made up their mind to go before the tribu-
nal of world opinion with clean hands. The answer to this question, the
answer to this demand is now a patent fact throughout the world. "If any
one has any doubt, the best course is to refer to American opinion and

find out whether America is satisfied that England has done her duty by

Tndia so far. .
Germany, in fact every day and every night is proclaiming to the
whole world that England is hypocritical, do not believe it. Do not believe
a word of what the Britisher says. There is India, look at it. They talk
of the freedom of smaller nations in Europe. But what about this huge
big country which they swallowed two centuries ago and which they are
not prepared to disgorge. It is all very well for them to turn round to us
now and say, ‘“Oh! but we are fighting for the freedom of nations’’. This
is, T helieve. the last of the announcements of Mr. Churchill. Ts anybody
now prepared on behalf of His Majesty's Government to declare here and
now that the nations for whose freedom Great Britain is fighting its battle
with its back to the wall also include India? Are they prepared to say so?
Tf they are not prepared to say so, and I am afraid you will find nothing
but prevarication as far as this simple and straightforward issue is con-
rerned, if they ure not propared to say so, I should like to know with what
face thev can come to us and say, will you please let us put our hands into
your pockets. Their only right, their only claim is the 2laim of brigands
robbers and dacoits. Let them exercise that right. They have got the
power to do so. We the poor people of India are here, their pockets are
there, their coffers are there, of the rich as well as of the poor and the
Britisher can put his hand into their pockets if necessary at the point ot
the bayonet. They have been doing so for the last 200 years. Why not
continue to do it. Do not let it be said by posterivy that we were here
and we did not tell them so to their face? That is why we are here todav
Earlier in the day I happened to say that I might take an opportunity
of examining the title deeds or rather the litle of this Government to
govern this country at this critical juncture of world’s history. T beI1ev_»
even they cannot justify their existence even by the law which their
country’s Parliament has passed and under which law they claim the right
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to rule this country, not in the name of this ccuntry, but in the name of
another country. Even they cannot deny that this country is held in
hondage as a conquered country by the ruling classes of another country.
They cannot deny the fact that they are not here by the consent of the
people, they cannot deny the fact that they do not derive their right, or
title from a single voter or a single tax-payer in this country. 1s there one
man among these gentlemen who represent the Government of India, who
can say that he obtained a single vote from any constituency created by
their own law? Weil, if they have not, with what right can they ask us
to entrust them with even a penny of our hard earned money and allow
*them to squander it whichever way they like. Is this the law of England,
T ask?. Is this the law of any decent civilised country that & Government
which does not derive its right from the votes of the people should be in
power and should tax the people.- T ask you a simple question. Is this
the kind of civilisation that you want us to fight for? Is this the kind of
civilisation and freedom of which Mr. Griffiths was talking vesterday? Sir,
they have no title in law and no rights in law. Apart from that I ask
them whether they have any other title. Have they won the hearts of
the people by their actions? Some one was talking about freedom in this
House yesterday. I believe it was Mr. James who interjected in the course
of somcbody’s speech and said, ‘‘Now, Mr. Abdul Qaiyum, could you have
delivered this. speech in Denmark or Holland or any other countrv under
Nazi rule?”’ Sir, I do not remember what Mr. Abdul Qaivum said at (hat

* time, perhaps I was not in the House; but let me answer him. My
answer is, yes, I could speak with the®%ame freedom even under Nazi rule
anyvwhere if I did not mind the attentiéns of the Gestapo. And let me tell
you that we are not out of the clutches of the Indian Gestapo here.

Lieut.-Colone]l Sir Henry Gidney: Where?
Mr. Sri Prakasa: Here, all around us.

. Mr M. Asaf Ali: Sir, it is not 2 matter of laughter, I assure you. Tt
is all very well for any of us to make bold and courageous speeches here,
but do you know that our footsteps are dogged by the sleuth-hounds of
the C. I. D.? Are you aware that our letters are opened and read by
them before they reach us? Are you aware of the fact that when we are
-travelling our footsteps are dogged by all these men whom I do not wish
to describe in hard termis? And are you aware of the fact that not a man
has spoken out his mind as he knows it to be the mind of the people,—
not a man has spoken out his mind but has been clapped into jail behind
the prison bars? Pandit Jawaharlal Nehru is a good instance. Pandit
Jawaharlal Nehru whose generosity of spirit and whose gentlemanliness
was being praised by the B. B. C. the day he declared that he was not
going to embarrass the British Government. I said almost that very day.
that it was a very bad day for the B. B. C. to declare to the whole world
that Pandit Jawaharlal Nehru was such a noble soul because the time
would be fast coming when these very people would have to declare to
the world that they had jailed him. And, fortunately, that day did come
and when it did come that very B. B. C. had to declare to the whole world
that Pandit Nehru had been sentenced to four years' rigorous imprison-
ment because he was delivering speeches which were calculated to hamper
the prosecution of the war effort in India. Now, will not the world begin



THE INDIAN FINANCE (NO. 2) BILL 4163

to wonder why a man of that intellectual calibre, 8 man of such trans-
parent honesty, a man who had such close relations culturally and other-
wise: with the English people, a man who had so many friends in Englana
and all over the world was jailed by this Government? Will they not
begin to think and say to themselves that there must be really something
definitely wrong with the Government of India and the way they are deal-
ing with the people of India? .

Sir, this is only one instance. I ean assure you that these instances
will be multiplied. Perhaps even for me it may be the last utterance here
in this House, and it may be the last utterance for all these gentlemen
here. And it is quite possible that within a calculable time you may find
every child in lndia repeating word for word what Pandit Jawaharlale
Nebru has been jailed for; and that will be the time for you to say for
vourself whether this country has any freedom or not. Either we are with
you or we are not with you. If we are with you, give us the freedom to
tell the whole world that we are with you; but if vou want to tell the world
that we are with you whereas you have not even so much as allowed us
to have our say, we shall see to it that the whole world knows that India
is not, with you. You may have to turn the whole of India into a huge big
concentration camp,—in fact it is a concentration camp today. It is no
use saying that Indians enjoy freedom; there is no freedom in India. Ti
is perfectly useless to talk of freedom in India. I remember a great
Muslim leader once said when he was released from jail, I Lave only
come out of a smaller jail into a bigger one which is called India’". That
holds true even today. I find iny Honourable friend, Mr. Griffiths, very
jubilant and he should be becauseshe realises that a handful of people,
about three thousand Englishmen, happen to be in places of power with
all this vast army behind them for which we pay. He is able to shut
anybody up; he is able to keep India in bondage hand he is able to exploit
India to the fullest extent. He is able to buy our men: he is able to manu-
facture bullets which may eventually find their way into our hearts. He
has every right to be jubilant and all the other gentlemen who feel like
him have every right to be happy. But, Sir, let me tell them that there
is such a thing as Nemesis in this world; there is such a thing as God’s
own justice in this world. These things cannot go on and you are paying
for these very things today. You are paying for these very deeds and mis-
deeds today and, God knows, so long as you do not purge your hearts and
so long as you do not come to realise the truth of India’s right to be free,
you may have to suffer. I assure you that I shall not be happy to see you
suffer, but you cannot escape Nemesis; you cannot escape the justice which
God dispenses in his own inscrutable wisdom. _

Bir, in the earlier part of the day I said something about Nazism,
Fasism and Imperialism being the product of the same poisonous weed:
‘and later on perhaps I said that the very arguments which the British are
using today to continue India's slavery are being used by Hitler and the
Nazis to subjugate the European countries. When T said that I really laid
myself open to a certain objection or rather I exposed m}_'self to the charge
that perhaps I was a friend of Nazism. Very far from it. T assure you
that we are no friends of the Nazis; we are no friends of the Fascists; we
are no friends of the Totalitarians; we hate them equally; but we hate
Imperialism equaliy with Nazism. In fact, perhaps we hate Imperialism
more profoundly because we have had enough teste of Imperialism in this
vountry ourselves. The argument was used vesterday which to my mind
sppears to be infantile, and. unfortunately, it has found a good deal of
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currency throughout the country. Everywhere you hear people saying:

““Oh, but will you by adopting this attitude not be helping the nazis to
triumph ?"” 1 do not know whether we shall be helping nazism to triumph
or not, but we are perfectly certain that we shall not be helping those wha
even today, at the time of their direst trial, are not prepared to say: ‘““We
have done wrong to you and we are prepared to undo that wrong today;

and you are free as far as we are concerned.’”’ It was said that the nazis

are bigger bullies than the English are—not in these words perhaps; as a
matter of fact it was said: ‘‘If the nazis win and if they invade India, you.
would be worse off. Cannot you realise this?'’ I assure them that we

have fully weighed all the facts of the situation and we are perfectly clear
in our mind what our attitude towards this question should be. It is a

very strange argument. One bully turns to the weak and says: “‘Well,

I am a bully, I cannot help it; but, unfortunately, there is a bigger bully;

if you do not help me today, this other bully will come and bully you, and,

therefore, I want you to help me.”” But the actual words of Mr. Griffiths
were slightly different. He said: ‘‘Surely this is not the time to think of
the failure of this Government. I am not talking of the failure of this

Government. I am only asking you to do one thing. Here we are at war

and you are practically in the position of a person whose house is being
burgled; and you turn to your policeman and say: ‘I am not going te

help you.” . I am afraid that analogy ig perfectly fallacious and wrong.

It is not a question of a policeman asking me to help him: it is a

question of one burgler who is already in possession of my

house saying to me: ‘‘Now, there is another burgler coming, he may

dislodge me; will you help me, and help me by protecting me and coming

between me and this other big burgler?'* My asnswer will be: “‘Yes, I

will help you, my friend, but will you hand over the keys of my house?

If you hand over the keys of my house, I will help you. There is not the

slightest doubt about it; and then you and I both will beat this other

burglar to pulp.”’ You cannot now turn round and say: ‘‘the keys of your

house are in my pocket; I have got all you valuables; I hold the power- of

the purse; I hold your lives in my power; and yet I ask you to help me

because I happen to be in great distress.”’ I say I sympathise with you

greatly sympathise with you in your distress, but, unfortunately, I realise

that my own people have been in similar distress for the last two hundred

years. I have got to think of that. Sir, they talk of India’s help and they

want to make light of their own failures in the past. I ask you, did

England turn out Mr. Chamberlain or did it not, when it felt that Mr.

Chamberlain had not given a good account of his stewardship of the

British Government, that he had not prepared the country against the nazi

invasion? He was turned out. Mr. Hore-Belisha was also turned out:

and all this was done while this war was going on. If we say today,

‘“These gentlemen have failed in their duty; they have failed by every

possible standard and they ought to be turmed out of office and others

ought to be there to manage the whole show as far as the defence of this

country is concerned and if we can manage the defence of this country

ourselves we shall also be helping you indirectly and possibly also

directly,’’ why should they be kept in office? In 1935 this is what I said

in this very House:

“That policy—(the defence poiley)—to sum it uwp in two words, iz wholly and
profoundly anti-national. The defence of the country has been organised along lines
which run counter to my pride, which run counter to my economic conditions, which
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run counter to the actual demands of the defence of this country. They have followed
s policy not of defending India but of defending the British” Empire."”

. At the same time in the same speech I said while criticising the defence
policy of this Government:

“Mechanise the Indian Army to the same extent as the British army and parti-
cularly, in so far as light artillery corps, tanks corps and air force are concerned.’

-Then, in 1936 I put the following question, and I want to repeat the
answer I then received. The question was:

*‘Will Government be pleased to state if it is a fact that according to all competent
authorities air warfare will be the predominant factor in any international war of the
future; and the comparative strength of the air armadas of each of the first-class
powers within striking distance of India is at least fifty times greater than that of
the air force in India? '

If the reply to the foregoing question is in the affirmative or even partially so,
will Government state what steps they have taken in the direction of anti-aircraft
preparations, particularly against Thermite and Lewisite incendiary and mustard gas
bombs, underground or other shelters for the populations of crowded cities like
Peshawar, Lahore, Delhi, Lucknow in Northern India, gas mask drills, affording
protection to mills, water .supply reservoirs, bridges, power stations, railways etc.!”

I think it was Sir Henry Craik who answered on the occasion. He said
—this was in 1937: :

“The part which aerial warfare will play in future wars is even among experts
largely a matter of opinion.”

I hope Sir Henry Craik and his compatriots have realised that the point
of view of the questioner was valid and the point of view of the person who
answered was wholly invalid. They realise today what has happened.
We warned them. I warned them three years ago in respect of India and
this is the answer which I received. Again he said:

“Government have no detailed information—(with regard to the air forces of other
countries)—but it must be realised that India’s main protection lies in the distance
which separates her from the first class powers to which the Honourable Member
refers.’”

[ believe, Mr. Griffiths is fully answered by Sir Henry Craik...e..........-
Mr. P. J. Griffiths (Assam: European): He is answered by me.

Mr. S. Satyamurti: You are not the Government of India.

Mr. P. J. Griffiths: I wish I were.

Mr. 8. Satyamurti: But you are not.

Mr. M. Asaf Ali: In spite of the fact that these people have failed, you
want to keep them there. Are these the people to whom
you can entrust the defence of this land? They are not fit
to stay where they are. They really ought to be in the place where
Pandit Jawarharlal Nehru is today.

Again, Sir, in 1988, speaking from this very place I said:

3p M

“By leaving the Indian army unmechanised, the Indian Government is really
reducing the efficiency of the Indian army. We are for efficiency, not_for reducing it.
By adopting this policy of discrimination between the Indian and British wings of the



466 LEGISLATIVE ASSEMBLY [13rr Nov. 1940

[Mr. M. Asaf Ali]

Indian army, they are not merely reducing the efficiency of the Indian side but they
are also trying to weaken the ultimate defence of India and it is on that ground tha
the Government deserves to be censured.”

This was two years ago, and what have they dene all this time? If
they were not competent enough, why did they not get out? This is
exactly where we come in. You are talking of the danger of Nazism, but
the danger of Imperialism is even greater in India today than the danger
of Nazism. In 1938 again, I said:

‘‘We do want to have the most efficient army that anybody can ever think of for
Indis and Indja's defence. But that army must be our army and not an army
which s working like automata at the sweet wiil of somebody over whom neither
you nor we have got any control. If ever war breaks out, it will be declared not by
the Government of India, but it will be declared by His Majesty’s Government.”

Sir Cowasji Jehangir: May I know from my friend . . . . . .
Mr. M. Asat Ali: T do not want to answer any question now.

Sir Cowasji Jehangir: I was only asking you whether you were non-
violent.

Mr. M. Asaf Ali: T shall answer you and don’t worry. The whole
trouble is when we point owt your mistakes, you ask us: ‘Are you non-
violent’. We are non-violent in this sense that, we do not want this
world to consume itself in fire and blood. We want to see this world throw
away its arms. When India is free, we shall certainly be prepared to
lead the whole world to adopt a policy of disarmament, if possible. If
the rest of the world does not throw away her arms, the whole of India
will defend herself with all the weapons that may be available to her, but
that will be when she is free. They have had a taste of terrorism. Do
they want it now? If they so desire, we shall step aside, and let them
have a taste of it again. It is not only today that we are saying that in
our struggle against you we are not going to use arms. There are two
schools of thought in the country. There is Mahatma Gandhi’s school
of thought. We recognise the fact that Mahatma Gandhi's non-violence
is an ideal. *We certainly think it is an ideal to which the whole world
ought to aspire, but we also recognise that we are human beings. We
have got our short-comings, and as human beings, we can only go so far
as we can, but I may assure my friends that so long as this struggle of
India’s independence is going on under the present circumstances, and
80 long as Mahatma Gandhi is there to control the movement, we shall
not adopt any method other than non-violence This is the answer.
Don’t imagine for a single moment that we are for disarming the whole
of India so that anybody may walk in and say: ‘Now I am the ruler . of
India’. That is not what we want. All that we are saying is, until we
have won India’s freedom. we do not.wish to resort to violence, and vio-
lence only in self-defence, when India is free,—it will not be violence,—it
will be force used by the state in self-defence. (Laughter from some
European Members). I find Mr. Griffiths laughs, and I am very glad
that he is in a cheerful mood today.

Mr. P. J. Grifiths: Thank you.
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Mr. M. Asaf Ali: Because yesterday he was telling the House that he
was extremely depressed on account of the miseries which his people were
undergoing in England and needed solace. I am glad I have cheered him

up. You cannot laugh away a country’s freedom. Before long you will
find that all these laughs will be turned against you. Perhaps he who
laughs last will laugh best.

Now, Sir, I was on the point of making a quotation from my speech
in 1938. I said on that occasion:

‘“We do want to have the most efficient army that anybody cam ever think of for
India’s defence. But that army must be our army and not an army which is working
like automata at the sweet will of somebody qver whom neither you mor we have got
any control. If ever war breaks out, it will be declared not by the Government of
India, but it will be declared by His Majesty’s Government. Who will come to His
Majesty’s Government’s help? The Dominions? Yes, the Dominions are today
complete masters of their own foreign policy and also of their defence; why could
not we be the same, and if we are, we shall decide the case on its own merits when
the occasion arises. Every recruit that now enlists for war will have to be paid for
by us, not by you. Can you realise it, and what do we get in return? We get in
return an irresponsible and unresponsive executive sitting opposite us, and we also
get kicks throughout the Empire. - They talk of the Empire. Which Empire do they
want us to fight for? The Empire in which wc are treated as helots? Is there a
single Dominion where Indians have any rights of citizenship? Leave alone the
Dominions,—-have we pgot full rights in our own country? If we have none, the)
have no right to ask us, they have no right to ask any Indian not to preach according
to his conscience either to rebel or to mutiny or to do anything else; he wonld be
fully justified if he did it.” :

Then again I said at that time:

“What exactly do we mean by an Imperialistic "war? By an Imperialistic war,
we mean a war which may result in more or less the same kind of morasa in which
we find ourselves today, that is to say, our freedom or want of freedom left where it is
or perhaps curtailed a little more, because the so-called Empire may merge victorious
oul of this great war and become stronger. That would be an Imperialistic war
from my point of view . ... It is only intended for an Imperialistic war obviously,
and therefore we are definitely opposed to it. 1In these circumstances, how can any-
body come here and say "Will you kindly sign your death warrant? We refuse to
sign our death warrant and the death warrant of- humanity, and we oppose the Bill
on these three grounds that I have placed before the House.”

Mr. Deputy President, They are talking of India’s help. Di.d India
help them in the last war or did it not? The Congress at that time was
not opposed to the British Government. What was our contribution? Our
contribution at that time amounted to one and half million men (15 lakhs
of men), nearly two lakhs of animals, and more than four hundred crores of
rupees. The war budget of those days went up from 33 crores to 80 crores
a year, and this state of affairs continued for about five or six years. That
was our contribution.. And what was the return? What was the result?
We got in return. Mr. Deputy President, a biood beth in Jallianwalla
Bagh, another blood bath at Peshawar, and a blood bach all over. We got
lathi charges. We got broken limbs. and lakhs of people who wanted
India’s freedom were sent to jail. That is what we got. Am_i the
* Mussalmans in those days were agitating for the freedom of Ja;zu-at,-ul-
Arab. What did they get? They got the slavery of Palestine, which com-
tinues up to this day. Mr. Deputy President, it is all very well to turn ;-ound
and say, will you help us? Time and again we have helped you willingly,
voluntarily and gladly, and what have we got in return? Therefore, we
are not m;rong when we ask you today to tell.us here and now what it i8
that India is going to get. If you want India’s help of the people of
India—of course, you will get your help from the Princes, and from other
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people of that type, and God help you- If you want India’s enthusiasm,
tell India that India is free and then we shall be fighting both for our
freedom and for your freedom as well as the freedom of those nations on

whose behalf you say you have been fighting. But before that, you have
no right to come to us either for a penny or for a man.

I do not wish to recall the past history of the British rule in India.
Mr. M. S. Aney: You began with Clive.

Mr. M. Asaf Ali: T began with Clive, that is true. If you like, I can
‘give you just a few points, but I hope it is realised by Englishmen them-
selves that their past history is not a very brilliant record. 1 hope they rea-
lise that they cheated Nawab Sirajjudaulah in Bengal.

Mr. F. E. James: He was a nice fellow.

Mr. M. Asaf Ali: He was a nice fellow certainly because he wanted
his country’s freedom and you would not let him have it.

Mr. P. J. Grifiths: He did not want it for democracy.
Mr. M. Asaf Ali: Read Vansittart’s minute.
Mr. P. J. Griffiths: I dave done it.

Mr. M. Asaf Ali: If you have done it, you ought to be ashamed of those
against whom Vansittart was writing at the time. You ought to be asham-
ed of your Judge Impey and the whole blessed lot of those people who
were cheating and tyrannising over those free people of Bengal.

An Honourable Member from the European @roup: Free? (Laughter).

Mr. M. Asat Ali: You will have some freedom before long. Go on
laughing at our freedom of the past and you will have some freedom left for
you in a short time! Get rid of that mentality.

-

Mr. Badri Dutt Pande (Rohilkhund and Kumaon Divisions:: Non-
Mubhammadan, Rural): Mr. Molotov is deciding at present.

Mr. M. Asaf Ali: They are only inviting it. I am only giving them what
they want. They are laughing away. When I mentioned Napier, I had
the Amirs of Sind in my mind, and the way in which they were cheated.
Even your own historian tells us that it was the biggest piece of rascality

that could ever be thought of in the history of the building up of the British
Empire. -

Mr. P. J. Grifiths: Sec what is happening in Sind now.

Mr. M. Asat Ali: Mr. Griffiths will not take very long to take a few
lessons: I hope, but let him keep quiet now. Mr. Deputy President,
they are asking me to reneat their history. Let them go into Old Delhi
here. Have they seen the Champs-des-Mars? Those were the houses
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of the elite of Delhi. One-third of Delhi, after 1857, was razed to the
ground,—razed to the ground deliberately. Thousands of young men,
innocent of any crime were hanged by every tree available in old Delhi
The old house in which I live today, happens to be in a quarter which was
ouce the best locality, but today it is a slum, it is a perfect slum. In my
own house there were 200 corpses of innocent people slain in 1857.

An Honourable Member from the European Group: They are still there!

Mr. M. Asaf Ali: Mr. Deputy President, don’t let them provoke us.
Do they want to awaken those memories in us? We want to wipe out
those memories. Why do they wish to provoke us and ask us to revive,
those memories? (Interruption.) And if Mr. CGrifiths and others of his
ilk desire to read something frem the pen of their own historian, I shall
recommend to them a very simple, straightforward book, they can buy it
anywhere, they will find it at the Oxford Book Depét, by Edward Thom-
son, ‘‘The Other Side of the Medal”’. Read it and you will realise the
extent of the oppression, the extent of the tvranny, the extent of the
cruelty to which your people went against my people. You are talking
of Nazism. Can Nazism be very much worse than that? Once again
I say, we have over and over again asked you to be reasonable. Let us
wipe out all those old memories, we do not want them, they are good nei-
ther for vou nor for us. It is possible, even now it is not too late, even
now. the enthusiasm of India could be called forth if only the people find
that India is a free country. Then it is perfectly obvious that every man,
woman and child will feel that if they do anything they will be doing so
to protect their own freedom and they will also be helping those who want
to get theirs,

Talking of the record of this Government, even today India finds her-
seli saddled with huge debts. I believe the extent of our debts is about
£900 millions or so.

The Honourable Sir Jeremy Raisman (Finance Member): Including {Le
whole of the railway capital.
]

Mr. M. Asaf Ali: Well, you call it capital. I say it is a question of
one cousin selling to another cousin at a very high price.

The Honourable Sir Jeremy Raisman: But the assets are there.

Mr. M. Asaf Ali: T know the assets are there, but they are not worth
the money which has been debited to our account.

Mr. F. E. James: You have the Grand Trunk Express!

Mr. M. Asat Ali: And thereby they have reduced India to the position
of a debt slave. They ask over and over again, ‘“What about these debts?
We cannot leave India until these debts have been paid off.”” After tl_le
Great war, throughout the world, there was a 'scqlmg down of debts, in
fact, some people went even the length of repudiating the debts, and even
Great Britain was asking favours of its cousins in America. Did anybody
lift his little finger to reduce the debts of India, debts which were lnot
incurred in the interets of Indie at all, because some of these debts relate
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to wars, aggressive wars against Burma, Abyssinia, Afghanistan and other
expeditions here there and everywhere. Four hundred crores lhave been
spent during the last 90 years in an effort to subjugate Pathans. Money has
been spent on bombing those poor Waziris, because they must have a shoot-
ing range somewhere for the practice of their young men. All these things
have happened. Well, Sir, if that is the record of this Government, are
they entitled to remain here any longer, partcularly at a time when India
has got to put her own house in order. We are perfectly aware that the
old order is crumbling. We are perfectly aware of the fact that the old
order is in its death pangs. We are also perfectly aware that by the time
this war is over, a new world will emerge from the debris of the structure
of the old world. Even Great Britain, I am absolutely certain, will not
be the same Great Britain.

Lieut.-Colonel Sir Henry Gidney: It will be Greater.

Mr, M. Asaf Ali: Sir Henry Gidney says it will be a greater one. A
great revolution is going on even today. I also hope that Great Britain
will emerge stronger than it is today from the present war and I have
nothing against them. I have no ill-will against them. If I criticise, I
eriticise those rulers of Great Britain and the rulers of India.

An Honourable Member: ......... and their ancestors.

Mr. M. Asat Ali: Yes, and their ancestors as well. We are perfectly
aware of the fact that even Nazism during this war will exhaust itself.
We know perfectly well that Imperialism will also exhaust itself. We want
to make it perfectly clear that India must stand on her own legs. India
must organise her own resources. India’s people must be in power.
India must evoke the spontaneous enthusiasm of its people in defence of
its own freedom and of the principle of freedom for the whole of humanity.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar (Member
for Commerce and Labour): Sir, I have listensd to the speech of the
Honourable and learned Member who has just concluded his statement,
with interest, but not with surprise. I have listened to that kind of
speech times without number in this House. There have been ocecasions
in this House in the past when exactly the same kind of speech, exactly -
the same kind of adjectives and exactly the same kind of historie
narration was made, and, therefore, it was not with any surprise that
I listened to most of what the Honourable Member had to say.

Mr. Sri Prakasa: Neither does your speech surpnse us

The Honourable Diwan Bahadu.r Bir A, m.muwa.ml Mudaliar: T am*
quite certain that my speech will not surprise the Honourable Members,
because if it did, then I must have been saying something to which I have
not been accustomed during the last 25 vears of my political life. I must
have gone back on all the traditions that I valued. T must have gone
back on all the teachings that I had learnt, I must have gone back on
all the principles on which my political education had been basad.
(Interruptions.) T hope that in what I am going to say, there will be
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mothing which will surprise any Honourable Member on the opposite
side, particularly Honourable Members who come from my own province,

‘Mr. S, Satyamurti: A leopard never changes its spots |

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: It does
@ot, except that it sometimes may change from one spot (pointing to the
Opposition Benches) to another spot (pointing .to Government Benches).

(Interruption.)

Mr. Deputy President (Mr. Akhil Chandra Datta): There should not
be too many interruptions.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: My
friend, Mr. Asaf Ali, apologised to my friend, Mr. Griffiths, Yor the
interruptions that he was subjected to. I shall not make an appeal that
T should not be interrupted, because I have been accustomed to interrup-
‘Yions before. It will only take more time, but I would appeal to my

1flrienctlha opposite not to clap and shout, because thereby I may mnot be
eard.

Mr. S. Satyamurti: You will be heard all _right.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: I know
that I shall make myself heard in spite of your shouting. You will be
only wasting time.

Mr, S. Satyamurti: You are a brave man! Go on.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: I said
that it was not with surprise that I heard the speech of my. Honourable
friend, but there was one element in that speech, one characteristic
which did, to some extent, surprise me. The speeches that I referred
to in the past were made at a time when there was peace in the land.
Those speeches were made on occasions when no person thought that the
dangers to which the world is exposed today would ever arise. Those
speeches were made as debating points sometimes, as spicy anecdotes on
other occasions, as fair good chafing bv one side of the House or the
other. But it did surprise me to find that .at a - time like the present a
speech of that kind and. in fact some speeches, to which I had the
opportunity. of-listgning during the last two days, should have been made
at all. Let me -pay at once that the Honourasble Member’s narration of
British history is one to which most of us are accustomed. Most of us
have learnt these from various books of Indian. histors. My Honourable
friend, I find, has got that characteristic of oratory which has been handed
down from the davs when Shakespeare put into fhe mouth of Mark Antony
those famous lines: ' N

o into. . .I should li bury the t. I do not
'want.I tgor:? ws:};d t‘;ogi,m{‘ﬁc;eu::an?!;mt{wﬂl? %{?ehkcfo t';'Jt- :ryant. t,op.r:iae all these
past issues. t the dead past bury its dead.”

And so saying, he raked up all the grizzly old bones of the dead past
and exposed all the so-called skeletons, some real, some unreal, some
<ompletely artificial, to the gaze of the public. Now, Sir, that I do feel

D
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is not the way in which a gentleman who wants to forget the past, who
wants to promote goodwill and ask for such assurances as will evolve
goodwill, that is not the way in which any gentleman who desires goodwill
would go about his task, and in that statement of history, is there not
occasionally another side of the. picture also? My Honourable friend
spoke of Clive, he hinted at Hastings, he spoke of various potentz?.tes and
he spoke of the Mayfair Delhi and all that. But he ought to realise that,
occasionally even in those days, there were Englishmen who pleaded the
cause of the other side, much more freelv, much more eloquently and
much more fairly than many of our own countrymen are prepared to do. . .

Mr, S. Satyamurti: It is a shame that you are pleading their cause.

The" Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: My
friends may say that it is a matter for shame. (Interruptions.) I see
my Honourable friends are indulging in their old game. Thev are the
perfsct paragons of all that is beautiful in political life. I do not want
to go into that. I shall give them my own opinion certainly.

Mr. S. Satyamurti: Do.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: T shall
not flinch from that; I have done it for twenty years, and just because
I happen to be on the Government Benches, it will not make any difference
and will not make me say.

Mr. S. Satyamurti: Of course not!

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: But T
was telling them that, if there were these things done, let us also
remember that there was a Vansittart who put that minute exposing his
own countrymen, there was a Burke who pleaded for those very Indian
rulers who had been robbed. Today my Honourable friends have not got
a good word for any Indian ruler whatsoever and ‘‘that kind of men’"
is the description which my Honourable friend gave to his own country-
men—all of the same class, all tarred by the same brush, the same
paint. There is nobody .outside that Valhalla who has got any right. . . .

Mr. S. Satyamurti: For Ged’s sake do not say that; we are living.

“The Honouralfie DPiwan Bshadur Sir A. Rarfaswami Mudslizr: I sm
questioning that, because in a few days vou say you will disappear. . . .

‘Mr, '8, Satyamurtl: To come back again on yvour head!

The Honoyrable Diwan Bahadur Sir A. Bamaswami Mudaliar: What
is the comvlaint of mv Honourable friends? Their complaints seem to
be two. First. that this war was declared without this House having
been consulted. They know the position very well. They know that
His Majestv's Gevernment declared war, and wher His Majestv’s Govern-
ment declares war, it virtually binds all the dominions.

-Mr, 8. Satyamurti: No, no. Go and redd some books.
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Mr. Deputy President (Mr. Akhil Chandra Datta): Let the Honourable
Member proceed without any interruptions.

Mr. 8. Satyamurti: He is wrong, Sir, he is absolutely wrong.

The Homourable Diwan Bahadur Sir A. Bamaswami Mudaliar: And
when His Majesty’s Government declares war, virtually that declaration
binds the dominions.

Some Honourable Members: No, no.

The Honocurable Diwan Bahadur Sir A. Ramaswami Mudaliar: Can't
you listen?

Bir Syed Raza Ali: 1 have no desire to interrupt, on a point of consti-
tutional law. May I just point out that the constitutional position is
that the declaration of war by His Majestyv's Government does not bring
in dominions automatically; those dominion Governments have got to
take proceedings of their own.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Does
my Honourable friend really think that I did not know that constitutional
position? Could he not have waited for me to finish my sentence before
he found fault with me? I can understand mv Honourable friends over
there; they are out merelv to see that some sort of disturbance is created.
I said that when His Majesty’s Government declares war. virtually it
bipnds the dominions also; I said ‘virtually’’, not ‘legaliy”’. What
happens is that dominion after dominion goes through the formality of
sumymoning its parliament, but it is a formality. . . .

Mr, 8. Satyamurtl: Nothing of the kind.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Domi-
nion after dominion calls its parliament and goes through the formality
of reiterating that declaration.

Mr. K. ‘Santhandm (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): Does my Honourable friend not know that Ireland is stiil neutral?

Lieut.-Colone] Sir Henry @idney: Ireland is not a dominion.

The. Honpurable Diwan Bshadur Sir A. Ramaswami Mudaliar: Sir,
there was a conference, ealled. the British Commonwealth Relations
Conference, ﬂthq first British Commanwealth Relations Canference which
was ‘held ot Toronto which® was sttended by various delegates from
various countries. They did consider this question of whether the King
could wage war on behalf of one dominion and not wage war on behalf
of another dominion. The whole constitutional position was then review-
ed. Constitutionallv, there was little indication in that group of countries
of the British Commonwealth of Nations which cculd give any help to
deside an ‘isswe of that kind. T happened to be the Chairman of the
Commitbee which considered this whole question, and it was then found
that it was merelv a matter of adjustment.

Mr. S. Satyamurti: It is-a dead thing now.

The 'Honotrsble Diwan Bahadur Sir A. Ramaswami Mudaliar: How-
ever, that is a point on which we need not dwell. My friends by shout-

ing have gained their point, and I give them the credit for it. T was on
pl
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the point that with reference to dominions, though every dominion may
have the power to declare war, once His Majesty's Government has
declared war or the King has declared war on behalf of the United
Kingdom, it virtually becomes a pro forma declaration on behalf of the
other dominions and that reaily speaking, in essence, in practice, there

is really no such thing as a real attempt at weighing the pros and cons
before a dominion declares war.

Now, let me come to the next point. My Honourable friends then
say: “‘You state that vou have got into the war and that India is behind
this war’’ and the speeches of my Honourable friends seem to be for the
purpose of proving that India is not behind this war effort. The whole
point of the attendance of the Congress Party at this Session of the
Legislative Assembly appears to me to make out that Indians are not
behind this war effort, that India is an unwilling party to this war
effort, and that speaking on behalf of the whole nation they are entitled-

to say that no section of the Indian people is really behind Great Britain
in this war effort. .

Mr. M. Asat Ali: T am afraid the Honourable Member is misquoting
me. I never said ‘‘no section’.

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: I was
not quoting the-Honourable Member at all. I was not quoting anybody.
My Honourable friends want to make out by their speeches that India
is not behind this war effort and by India they mean virtually, excepting
a man who has sold his soul to the Government like mvself, everybody
else is against this war effort,—that we who are slaves, that we who are
the chattels, that we who are the creatures, that we who are the victims of
this svstem—I am now quoting the Honourable gentleman opposite—are
alone behind this war effort because of our very nature and because of our
very position, but that all other gentlemen, free and fine gentlemen all
over India, and particularly among the ranks of the Congress Opposition,
were not behind this war effort and will not help in this war.

Mr. M. Asaf All: Sir, while I was making that point, I made it
perfectly clear that 1. was vasting mo mspersion on any ‘individiaal Member
of the Government. My eritieism related to the system.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Let me
eay. something about this system. My Honourable friend says that
under, this system, we are 'not condemned individuslly, but we are
condemned by _the lot. o '

An Honourable Member: Unfortunately

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: We are
told that we are not individually slaves, but the whole group of us are
slaves, and we are all victims. May I remind my. Honourable friend
that there is another system also which does not give the right of individual
liberty, which subjects individumls to as much slavery as anv system to
which T have subjected myself at present, and more? May I tell them
that today I have got more freedom to speak out my mind though I am
a member of the Government of India. ..
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An Honourable Member: In the name of India?

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: . . . .
and tell this House what my grievances are about the constitution at
present prevailing in this country, and tell India and tell my friends
that I am not satisfied with the present constitution, that I should like
to be what others are in their countries, and that immediately after the
war, I hope to be able to demand that we shall be free citizens, with
all rights,- and with no kind of control from above.

Sir, T was referring to the system which is different from the svstemn
to which I -am a party, a system which does not give any liberty whatse-
ever; a system: which dare not allow any individual to speak out his
mind, a system under which the law is all-embracing, more vigorous and
more shattering in the doom that it conveys to the individual a system
‘under which Queen: Aliae’s sentence :‘off with his head”’ was a very kind
and good thing compared to the sentences which have been passed and
are being passed day after day

Mr. F. E. James: That is the Congress theory of democracy.

‘The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
Co. a system under which you walk in and walk out, you open
your mouth to the extent you are permitted, you close it the next moment,
—till Monday we give you a chance to speak, and on Tuesday vou must
be off—well, Sir, that is not the system under which I am working. That
is not the system under which I, at any rate, am working, That is so
far as the system and the victim and the slavery and all the rest of it are
concerned. -

Frankly stated, my Honourable friends’ desire is to have their views
conveyed to the outside world, the whole purpose of this debate, the
whole object of the attendance of my Honourable friends is tc convey to
the whole world, to America in particular, that they represent everybody
in India, and thal, in the name of India, they will tell the werld that
India and Indians are not behind this war effort.

Mr, Mohan Lal Saksena ' (Lucknow Division: Non-Mukammadan
Rural): Whom do you represent? Why don’t you face an election?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
I represent Indians. I am going to tell you whom I représent. Let us
not talk too much about votes and elections. We know where it has led
us, and we know what the result of the last election was. The result of
the last election, the result of the working of the democracy has been
to make many men who were the most acute advocates of democracy,
to make men who were the staunchest suppcrters of the democratic
system, to make men who for 80 years and 85 vears have been continuously
in Legislatures and outside Legislatures pleading for democracy and demo-
cratic rights to make them say today, we, in India whatever other system
may suit us, are not suited to democracy; the democratic system is not
suited to us. That is the result of the votes at the last election. That
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is the result of the ballot box, that is the result of Honourable gentlemen
having been returned by the ballot box, and that is the challenge that
the Honourable Member has put to me, that I should go and stand by
the test of the ballot. I have stood by the strength of votes, I have
stood for election, I have tested the ballot box, but verily verily todsy -
there is not much chance, there is not the consciousness that the man who
deserves it will be returned and can face the ballot box. You have
reduced it to lhat impotemcy, you have made the ballot box a hollow
mockery, a delusion, and a snare. Talk of the ballot box ipdc‘ae.dl You
take pride in the fact that you have been returned by majorities. No,
Sir; T am not like the gentlemen next to me on either side who have put
in years of service in the Indian Civil Service, who have not had the
opportunity of facing the public, who have not had the opportunities of
testing public opinion. I have gone through the same mill as &ny of the
Honourable Members opposite, and I know that ballot boxes there are, a.nd
ballot boxes there are, some are green, some are vellow, and some evén
red.

I was saying, that my Honourable friends wanted to make out that
there was hardly anybody worth the name, hardly any one worth con-
sidering, hardly any one who, if he be not merely a loyalist of loyalists, a
man as I said who had sold his soul would be behind this war effort. I
want to tell this House that there are millions of people who are for this
war effort, that there are millions of people, as good patriots as any that
can be found in the whole of India from Cape Comorin to the Himalayas
who are for this war effort.

An Honourable Member: Your speech will go to America all right.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
No, Sir, my speech will not go to America, nor have I such a desire! 1
am perfectly certain that their contribution to the war, their desire to
make this war effort a success is not due to the fact that they are enamour-
ed of this constitution, is not due to the fact that they are not conscious
of past British history, is not due to the fact that they think that the
present Government can continue for ever or ought to continue for ever,
but it is due to the fact that at this time they realise as clearly as some
at least of the Honourable Members opposite do, more clearly than most
of them do, that this war is a war which concerns India as much as any one
else, that on the result of this war depends all' the hopes that Indians
have for generations built up for the independence of their country and
that if in this war things dc not go straight, if by any chance the Allies—
I shall not say the Allies, because it looks as if there are very few Allies
now—if by any chance the British are defeated, then all our hopes will be
turned to ashes and dust and there wil be meither democracy nor Domi-
nion status, nor independence, but the peace of the grave which my Hon-
ourable friend referred to will prevail. That is the reason why vast seetions
of my countrymen are in this war effort. I shall not refer. to those sections
of Indians because speakers have already referred to them and speakers
will refer hereafter to them; I shall not refer to the various sections of
people that they represent. '

Then, 8ir, my Honourable friend tries to make out that all this
money which the Honourable the Finance Member is collecting has been
got by nefarious methods, robbery, dacoity, picking from the pockets of
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others by force, that nothing is coming forward willingly. No, Sir; those
who have realised that this war effort is as much India’s duty as any-
bodyelse, that the danger is there, very near to India and that this danger
must be averted at all costs, they have been coming forward sometimes
through taxation and sometimes through voluntary effort to meet this
buge expenditure which has been incurred.

My Honourable friend, Mr. Santhanam, referred to the funds that
were raised in Madras. TFifty-eight lakhs have been contributed so far by
the Presidency of Madras, not by taxation, but by voluntary effort. I
know that I shall be told that this was not voluntary effort, that this was
mere zaburdasti and zulum and force—all those atrocities which Govern-
ment servant can and will perpetrate, and that notwithetanding what the
Governor has been going about saving, these atrocities have gone on and
the result is 58 lakhs. (Interruption.) My Honourable friends will have
the patience to listen to me for 8 moment. Let me give the House if it is
prepared to listen, if it is prepared to have an open mind

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

Dr. Sir Ziauddin Ahmad: Yes, we have an open mind, we are prepared
to listen. '

The Honourable DPiwan Bahadur Sir A, Ramaswami Mndaliar:
.o if it is prepared to have an open mind, let me give the Houso
some facts.

Then., I sholi come to this 58 lakhs. As soon as the war broke out, a
newspaper in Madras opened a fund, which was the first fund that was
started even before the Governor's War Purposes Fund was started, for
sending some aeroplanes to England. The Madras Mail opened & fund,
-and, within three weeks three lakhs of rupees were collected. Who were
the Government servants that went about crushing the poor, annoying the
rich, treading c¢n the toes of Congress middlemen and collecting this
asmount? Does my Hanourable friend want an inquiry as to how that
amount was collected, who gave that amount, and whether it was volun-
tary or involuntary?

An Honourable Member: Europeans gave it.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
My Honourable friend must traduce his countrymen; that is the whole
trouble of it. In their anxiety to show that without their help nothing
<a&h be done, without their co-operation no money will be coming, without
their being in office not a single soldier will be recruited,—in their anxiety
to prove and establish that fact they are going to any lengths and fouling
théir own nest. And when people are coming forward readily with
voluntary contributions because they are self-interested, because they
can see things farther than some of my Honourable friends opposite, this
charge must be made against them that they are only giving it because
there is pressure in the land and official zoolum is there. Nothing of the
kind. I will give you another instance. The otber day,—and my Hon-
ourablé friend knows it,—a Resolution came up before the Corporation
of Madras with mv Honourable friend, the Mayor, in the Chair, suggest-
ing that a sum of Rs. 10,000 may be given to the City of London for the
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Lord Mayor's Fund for the relief of the women and children who were
bombed. By a majority of two,—a majority for which my Hopourable-
friend’s party there, a replica of the party what sits behind him here
was wholly and totally responsible.—that Resolution was turned down.
The Madras Mail again came on the scene, raised a fund, and within one
week, not Rs. 10,000, but Rs. 15,000, was collected, and that amount
was sent to the Lord Mayor’s Fund.

Mr, M. Asat Ali: How long will that last?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
My Honourable friend is going off the track; I do not propose to follow
him. It is not a question of how long it will last. This sum of 58 lakhs.
is not a minute’s expenditure for His Majesty's Government. This sum
of Re. 10,000 will not even huild half a dozen shutters. But the point
is that the people of India are behind this war effort and are showing by
their contribution that thev are with Great Britain m this war, that their
interests are identical with those of Great Britain and that they stand
or fall together hy the result of that war. Tt is a conclusion most incon-
venient to myv Honourable friends opposite which they dare not accept and
which therefore they can only fight by suggesting that all this contribu-
tion is raised by coercion, fraud and oppression and all those things whick
during their 2 or 2} vears of responsibilitv in the Provincial Governments

they must have realised whether their Government servants are capable
of.

Mr, Mohan Lal Saksena: How much have you contributed?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
Does my Honourable friend really want to ask that personal question?
I am perfectly willing to satisfy him in the lobby.

Now, Bir, the trouble is that my Honourable friends do not know their
own minds. When vou have vour mind made up by somebody else, I do
believe it is very difficult to know what vour mind 1s. That is the whole

trouble. That is the tragedy of the party opposite, the tragedy of my
Honourable friends.

(Interruptions from the Congress Benches.)

Mr. President (The Honourable Sir Abdur Rahim): The Honourable

Member should be listened to with patience; they were themselves heard
with patience.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: -
I have heard in history of a place called Babel and of the ‘many voices
that were heard in the city of Babel; but the historian does not say that if
all those languages had been translated whether the purport of it would
have beén the same. It was perhaps only the lemguage that was
different, and it is quite possible that all of them intended to say the same -
thing but in different languages. Here I do nct know what city it can be
named, but while the language is the same the purport of what differ-
ent speakers say is entirely different, and each person seems to have his
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own idea of what exactly he is standing for and what exactly he
is  advocating at the present time. One gentleman speaks of
non-violence as the only thing that will save this country, as
the ultimate thing that will save mankind. And let me here
say something about non-violence. 1 do not think there is a
single man, not merely in India but snywhere in the world except of
course those who are out like Hitler and his myrmidons to destroy,—there-
is not a single mman of any thought. a single man who is inspired by any
spiritual motives; who does not helieve that the best thing for this world
would be the goal to which we should all attain, the goal which has been
mentioned many many years ago, the Parliament of Man and the Federa-
tion of the World,—that the goal must be a peaceful, settled, contented
family of nations -where violence is a thing of the past. In that sense I
entirely agree but that is not the sense in which some of the Honourable:
Members opposite use this phrase of non-viclence. They talk of ahimsa.
‘““Ahimsa’’ does not mean mon-violence; it means no provoked violenee, no
violence which is provocative in its nature, and let me say. . . . .. (4
Voice: ‘“How do you know?’’) I say this because I am a Hindu and I
know the meaning of that word. But let me say this that there is so
much talk of non-violence that people are verv often misled when it is
made into ia religious theme almost. I say this not because I want to-
detract from anything that any other person says or beecause I venture to:
enter into any controversies over religion because I am singularly incom-
petent to do so, but because I feel that there is a danger .that if this-
creed of non-violence, as it iz now explained, prevails and if this creed is:
accepted by wider and wider circles of Indians, it will indeed be a tragedy
for this country. Hindu religion does not, I say emphatically, preach
non-violence. Either you take the Dravidian seriptures, the Tirukkural
and other books, or you take that book which most Hindus are proud of,
believe in and read almost every day if they have any faith in Hinduism:
at all and which is best known to the outside world,—I refer to the
Gita. How can any Hindu who savs that he is a true Hindu, who
reads his Bhagwat Gita and who understands it, for a moment
suggest that non-violence is the creed of the Hindu religion? There on:
the battle-field of Kurukshetra the Lord Sree Krishna addreesing his
favourite disciple Arjuna tells him in verse after verse and in dialogue after
dialogue that the duty of Arjuna is to fight—(A4 voice: ‘‘To resist’’)—
yes, to resist certainly. ‘‘Victorious thou wilt rule the world, slain thou
wilt attain Heaven''. There is no question of non-violence. You may
give this créed of non-violence any name you like, vou may give
any ‘‘ism’’ to it you like, but do not call it Hinduism and do not mislead
the Hindu public by saying that non-violence is the creed of the Hindu
religion. Sir, 1y Honourable friends opposite sometimes talk of non-
violence, sometimes, as may naturally be expected from my Honourable-
friend. opposite, Mr. Asaf Ali . . . . '

 Sir Cowasji Jehangir: He did not talk of ncn-violence; he gave it &
very wide berth.

Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
The?:ay that that kind of non-violence is a thing that they do not believe
in. 'That is the difficulty with my Honourable friends. Bome talk of one
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thing, some talk of another, some talk of nothing; and in that conglo-
meration what emerges must be a mystifying thing to every one of us
‘who have to deal with these specches. My Honourable friends, as I said,
talk of a new National Government and I was not surprised when my
Honourable friend, Mr. Satyamurti, said,—it is a sort of thing that he has
been saying for some years and the sort of thing that hes landed us in the
present predicament,—that the Congress will create a National Govern-
aent; Congress will say so and it will be a National Government.

Mr. S. Satyamurti: I said. the people of India.

The. Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
My Honourable friend, T distinctly remember, talked of the Congress.

Mr. S. Satyamrwrti: I said, the people of India. I know you are out
%0 create mischief; I did not say that.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
I have a better appreciation of the Honourable Members whom my Hon-
«wurable friend has referred to than to think for a moment that I could
«create any mischief. The mischief is there: it has been created for
‘the last three years: it has been created by the somewhat unfortunate and
indiscreet speecher of my Honourable friend. No, Bir. I want to throw
il on troubled waters. My Honourable friend may not like to believe it;
in hig heart of hearts he knows it. I am not the person to create mis-
chief. I have done everything I possibly could. to avoid the mischief
growing, to see to it that it is nipped in the bud, to see to it that by all
‘these indiscreet speeches and more indiscreet actions this trouble does not
:grow. - Really, it is my Honourable friend who has to reconsider his own
position ' : -

Mr. M. & Jinnah (Bombay City: Muhammadan Urban): I would like
you to go on with this point.

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar:

I have got a, sheaf of speeches here on my table, from which I
can 1‘33'5 mischievous statements which were calculated to and
«certainly did create all the mischief that my Honoursble friend is now
«complaining of or is afraid of . . . .

4Em.

Mr. M. A. Jinnah: Or is capable of:

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
T shall not read them. But, why is this party coming now and creating
this atmosphere, telling the public that this war is a war only of imperial-
ism, that this war is a war in which only imperial interests are concerned
that this is a war for which they can have no sympathy. That was not
the attitude of my Honourable friends when the war first broke out, when
provincial governments were functioning all over India., when responsible
ministers were making statements about the war. That was not the atti-
tode that my Honourable friends then took up. Let me read a statement.
My Honoursble friends want to know the purposes for which the wer is
being waged. My Honourable friend, Mr. Abdul Qaiyum, said ‘“What
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does it matter whether Hitler rules or whether the British Im eriali

¥ a1s g st
rules? We are perfectly willing and happy to have either of thexg if we
cannot be independent . ., . ",

Mr. Abdul Qaiyum (North West Frontier Province: General): On a
point of personal explanation, Sir . . . | )

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member must go back to his seat if he wants to speak.

»
Mr. Abdul Qaiyum: On a point of personal explanation, now that I
am 1 my seat . . .

The Homourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
I am not giving way.

Mz. Presidemnt (The Honourable Sir Abdur Rahim): The Honourable
Member is not giving way.

Mr. Abdul Qaiyum: Can I have an opportuhity after he finishes his
gpeech ?

Mr. President (The Honourable Sir Abdur Rahim): Yes.

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar:
My Honourable friend said ‘“We want to be independent: we will have
neither the Germans, nor the Russians, nor the British; but we do not
see anyv difference between Hitler and the British, between the Italians
and the British'’. That was not the attitude of Honourable Members at
the beginning of the war, when the war was first declared, when provincial
governments were still functioning, when responsible ministers were
making their rfatements after the outhreak of the war. Let me read one
quotation:

“Hitler's war is a war against smaller and helpless nationalities. It is a war of
macial arrogance against humanity. It is a war of ruthless destruction carried on
against civilised nataions and international relations. It is violence carried to perfec-
tion, seeking to destroy peace. Above all it is a war against the dignity of Luman

rsonality ; it is a war against non-violence which we hold as sacred. It is an
irreligious attempt to affront the sanctity of the moral law.”

" An Honourable Member: Who said that?

The Honotrable Diwan Bahadur Sir A. Ramaswami Mudaliar: My
Honourable friend, Mr. Munshi, has said in better words, expressed in
far sweeter language, gone into flights of oratory of which I am incapable,
in this passage that I have just read . . . .

Mr. Bhulabhai J. Desai: Who denies it today?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: I did
not say that. '

Mr. Bhulabhai J, Desai: Then why. read it?

The Honourable Diwan. Bahadur Sir A. Ramaswami Mudaliar: Will
the Honourable Member wait? He will see the point. Time after time
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such statements were made for some onths after the war. My
Honourable friend, Mr. Asaf Ali, tulked of the British nation, of their
iniquities, of their ruthlessness, of the essential indistinguishability
between the British and the German.: Here is what another ifriend of
mine from the sacred ranks opposite has said:

“I know that Britain with all her faults is a decent nation."
Mr. M. Asat Ali: The British people are, but not the rulers.

The Honourable Diwan Bahadur Sir A, Ramaswami. Mudaliar: You
will find in the course of his speech that he was referring to the British
Government _and not fo the British people. Now, Sir, what has come
over these gentlemen, that from the statements they were msking then,
they are now making these statements such as we have heard in the
course of this debate? It seems to me that the reason is clear. At that
time they were in office; at that time they hoped that certain suggestions
of theirs will be accepted. Some were accepted; others were about %o
be accepted. The trouble is that the moment a suggestion is accepted
there is somebody there who puts forward a more : extreme suggestion
with the purpose of seeing to it that that suggestion is not considered or
accepted. There were offers made; there were pourparlers; there were
talks; some gentlemen were here in Delhi in September and October of
last yesr; it is an open secret that suggestions then made would bhave
been accepted, suggestions were forthcoming from some members, very
important members of the party; but the moment that suggestion was
made there was somebody with the ruthlessness of Hitler who said **This
is all twaddle; we shall not accept it”’, and put in a clause here and &
clause there which made it impossible, as they knew, for the Britigsh
Government to accept it. Having come to that position stage by stage
and step by step, having worsened your own situation, having got out of
office with no tangible reason whatever, and with no prospect at the
present time of going back to office, you become bitter; ana if vou become
bitter and want to indulge in this language. then I do not see how any-
body can help you. The fact is that they know that in this war the
great majority of the people are with the war effort; some »f the foremost
patriots are with them in this war effort; they do not take the stand that
Honourable Members have been compelled to take at the pregent time.
Men who know that there are faults of the British Government, men who
want as much as Honourable Members opposite want, to put an end
to this kind of rule and have a different kind of rule, feel that this is not
the time when all those changes need necessarily be made.” T need not
quote the names of those gentlemen. They are all known—some of them
have been distinguished congressmen themselves, ez-presidents of the
Congress some of them have been what Honoursble Members call them-
selves—martyrs—long before. perhaps one or two of the Honourable
Members opposite were born : certainly, in the days, when, as a college
student, I used to defy them almost. That great soul who is in Pondi-
cherry feels that this is a war in which he must interest himself,

An Honourable Member: How do you know it? "

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: . - .
and he sends a contribution to the Governor’s War Purposes Fund. A isore
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tangible evidence of his interest in the war and of his desire that the Allies
should win I cannot see forthcoming myself. Mr. 8. Srinivas Iyengar, once
President of the Indian National Congress, a Deputy Leader of the Party
opposite, occupying the very seat that my friend from the Madras City
today occupies, has been making speech after speech saying thut 1t is the
duty of India now to rally round the cause of Great Britain and to fight
along with the Britishers in this cause. He is not a patriot. He iz a
paid toady; he is a man who has sold his soul. That is the sort of
totalitarian destructive criticism which you are prepared to apply to any-
body who may by even a hair’s breadth happen to differ fromn your views,
your nostrums, and your dogmas. In the old days there were a
set of people who weut about with phylacteries on their foreheads in
the streets of a famous city crying ‘Lord be praised that we are not as
other men’. Let us not repeat that mistake again. Let us all realise
that Indians do feel for their country, whether they are on Government
benches or elsewhere, that it is not community that decides who a patnot
is, that it is not religion that decides who a patriot is, that the fact that
one is born in this couniry is a child of India, is an Indian, that that is
the fact that decides what patriotism is. Tet us also realise that in
methods there may be differences. I am perfectly certain, many of my
own countrymen are perfectly certain, that at this time anybody who
does not stand by the war effort, anybody who does not join in this war
effort, is a traitor to the country . . .

Several Congress Members: Oh, oh. You are a traitor!

o
The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: My
friends opposite . . . .

Mr. Sri Prakasa: On a point of order, Sir. Can the Honourable
Member call us traitors?

Mr, President (The Honourasble Sir Abdur Rahim): He has not done
so. He has expressed a certain opinion about a certain attitude.

An, Honourable Member: We are traitors to British Imperialisn:.

" The Honoursble Diwan Bahadur Sir A. Ramaswami Mudaliar: My
friend, Mr. Sri' Prakasa talked of Arcot. He said that the people of
Abcot drank the gruel and gave the rice to the En.glishmen. I know that
the English historidn has réferred to that, and I 'do’not quite appreciate
his int»eliigénée. My friend, Mr. Sri Prakasa, must know at least now that
ol :the best stuff, the vitamins of which Doctors speak, the most subs-
tantisl thing; is in the gruel, and not in the rice. ' The people of Arcot
hidve been for generations accustomed to know where the real substance
is, and they know how to separate the chaff from the grain, and, {-her?-
fore, it is no wonder that even today we are able to appreciate what is
grain and what is chaff. I am perfectly convinced myself that at the
end of this war, whether it be short.ar whether it bé long,-s new order
and a new world must come into existence. I ara perfectly cerfain that
nowhere in this world, in no eountry, will there be the same ald social
system, the same old economic: system or the same old adrm‘m'st.rat!ve
system as prevails today. My friends thirk . of only administrative
changes. T am a radical and T go further. T see ahead socinl changes
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also, for which some of my friends are not as prepared as I am. I see
economic changes ahead of me, and I am perfectly certain that at the
end of this war, those who are now making sacrifices, those who are
suffering, those who are giving of their best, will have stretched a hand
through time to catch the far off interest of tears. Let me again remind
my friends of what is happening today. There was a reference to the
army and navy. My friends say there is nobody who is helping in this
war. Day after day I have seen youngmen, it has been & pleasure to
me, men who would never have dreamt of such a career, coming and
asking for Commissions in the Army, Commissions in the Navy and in
the Air Force—in fact, in any position which gives them a chance for a
military career. You have only to put in an advertisement to see that
these men by their thousands wre forthcoming, and the complaint ought
to be not that they are not willing to come forward and share risks and
shed their blood, but that so few are being chosen.

An Honourable Member: Poverty.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudallar: My
friends talk of poverty. T heard a reference also to mercenary troops. I
venture to state here and now that there can be no greater calumny on
the Indian soldiers and the sepoys and all the fighting people of India
than that calumnous statement from whatsoever high quarter it may have
come. Mercenaries indeed, poverty forsooth; my friend talks of shedding
blood,—where, how and what kind of blood Q@as he shed at any time?
Here are men as air pilots, here are youngmen as naval officers, belonging
to middle class and high class families, Brahmins who can trace their
origin to the Aryan days, from Madras, people who never thought of a
fighting career, coming by their scores, to have a Commission in the Navy
or the Air Force. I have seen these individuals myself; some of them have
got a big bank balance, and my friends say that poverty and mercenary
motives have attracted them to this career—the flower of my  country-
men: You do not want to recognise that youngmen are now wanting to
take all the chances available so that they may equip themselves in this
war, so that they may get training for the armyv and all the fighting forées,
so that when this country shall be free-as:any other doménion, they will
have the right and the duty of defending that independenea which +they
hope to get at the end of the war. It is an inconvenient: fact, you deo
not want to recognise dit,—and vou.say that the whole of ‘India s : mot
behind ,ﬂ%iqh_war._ Intellectual youpgmem: to whom the political idda makes
an appeal have been more far-sighted than yourself. They see the advan-
tages and the qpportunities apen to them, they want to awail themselves
of those opportunities, so that in the time to come, which ie not far off,
they will do their full share of service by this country sand by their
countrymen. -

Mr. 8. Satyamurti: Why not order some election?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: My
friend has got in his brains elections and elections. He has been returned.
On one ocecasion he defeated me. That was many vears ago, and as he
said the other day, it is a forgotten chapter almost, because he has
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filled his place twice as long as he had expected to fill it, but that sweet
memory when he had defeated me, lingers on und is still alive. He is,
thereforg, dreaming of olections again, and is thinking of independence.
and freedom. I am thinking of war and the brutality of war time. I
am thinking of the danger, not merely Trom the west, but also
from the east. My friend, Maulana Zafar Ali Khan, said
and rightly that the bastions of India are today at Turkey, and
the outposts which have to be defended are at Twkey. I
entirely and respectfully agree with him. It is now further
away than it was a few months ago, We thought that the outposts of
the Indian Empire were Egvpt on cne side and Singapore on the other.
We now realise that is not so, and if those countries could be saved, if
their liberty could be maintained, if their independence could be guaranteed.
if in the fight they put forward we go and join, then we shall be saved
also and we shall be equally strong. It is an old old story of the
fagget—the bundle eannot be broken if all the sticks are tied together.
When my friends say the danger is not bere, it is a thousand 1niles away,
the -danger will never come, Turkey, Afghanistan, Iraq will come to our
rescue, Iran will be our saviour, Egvpt is there which may not have to
join the war,—when they say all this, do they forget that virtually Egypt:
is giving all the help that she can? Is any man in Egypt allowed to talk
outside—except perhaps in their Parliament,—in thé manner in which
people talk here? Let some of my friends try to spesk in Egypt, not in
the United Kingdom. But there is one other thing. I agree Turkey and
all the Muslim countries are the buffer states for India and any help to
them is help to ourselves. But let us cast our eyes castward. I shall
not go into what may possibly happen, but I think as an individual. as:
a private member, I should have the prescience to see that in the East
also there is danger. And here when we are surrounded by dangers of
this kind, when we know the serious consequences that will ensue if
any policy is pursued which does not meet these aggressive elements—is
this the time when we can have this leisurely debate, review the past 200

yoars of British history in this country, apportion blame to this or thak
person . . . . . ' '

Mr. M. Asaf Ali: That was asked for, and T had to do it.

" '*fhe Horourable' Diwan Bahadur Sir A. Ramaswami Mudaliar: . .. .
talk of the unconcern which we may feel whether one kind of rule exists
or another kind of rule prevails g0 lang as. we.arp net dpdependent. No,
Sir. Let us all remember, the great truth, I hope the German hordes
will be made to realise that truth of the saying.of 4be post which in my
own Tife T have often remembered and to a certain extent realised the
verity of, T e

“Though the mills of God grind slowly,
‘Yot they grind exceeding small -
Though with patience He be waiting
With exactness grinds He all.”

Sir Abdul Halim Ghuznavi (Dacca cum Mymensingh: Muhammadaco
Rural): Sir, after the two speeches which we have heard, one from my
Honourable friend, Mr., Asaf Ali, and the other from my Honourable
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friend, the Commerce Member, I feel very great difficulty in expressing
what I want to say in connection with this motion. Before I go into the
merits of this supplementary Budget that was presented to us a week
.ago, I want to say a few words in connection with the speech of my
Honourable friend, Mr. Asaf Ali, which he delivered this afternoon. In
answer to a remark of Mr. Griffiths to Mr. Abdul Qaiyum, could you have
made that speech anywhere else excepting India—the speech that Mr.
.Abdul Qaiyum made yesterday . . . ..

Mr. Abdul Qaiyum: Could you have made such a speech, were India
free?

Sir Abdul Halim Ghuznavi: Sir, look at the sample of freedomn of
speech, look at the sample of the National Government they ask for?
They cannot tolerate even five minutes to hear the truth which is unpalat-
.able. Mr. Asaf Ali, in answer to that question which was put to my
Honourable friend, Mr. Abdul Qaiyum, in a shouting voice. said "Yes,
all the countries, yes.”” 1 say with the same shouting voice, *‘No, not
even in the free countries.’

An Honourable Member: He was not as loud as you are.
(At this stage, Mr. Asaf Ali rose in his seat.)

Sir Abdul Halim Ghuznavi: I am not giving way.
(Mr. Asaf Ali again rose in his seat.)

_ Mr. President (The Honourable Sir Abdur Rahim): Order, order. The
Honourable Member is not giving way.

Sir Abdul Halim Ghuznavi: You may make another speech, you will
have ample time. A foreigner,—who was listening to Mr. Abdul Qaiyum's
'speech yesterday from the Gallery, a friend of mine, whose country was
a free country before the invasion by the Nazis,—said that he was shocked
to hear the speeches that were made, and particularly the speech of Mr.
Abdul Qaiyum. Tn his own country, he said, that speech would have
cost him, not freedom of movement, but he would have peen shot down
straightaway. o ' T

. An Honourable Member: Was he a German?
8ir A'b'(_lul'ﬂanm Ghuznavi: Not German. :F:"om a free country.
An Honourable Member: Poland ?

Mr. M. Asat Ali: If that was the kind of freedom, it is just as well
‘that such freedom is gone.

Sir Abdul Halim Ghuznavi: My Honourable friend, Mr. Asaf Ali, with

all enthusiasm and warmth charged this Satanic Government, the
"British people . . . . '

Mr. M. S. Aney: He did not vse the word ‘‘Satanic”’.
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Sir‘ Abt_lul Halim Ghuznavi: He did not use the word ‘‘Satanic’™’, I
am using it. ‘ '

Mr. M. S. Aney: That is your qualification.

Sir Abdul Halim Ghuznavi: . . . the Satanic Government, the suc-
cessors of Clive . . . . .

My, M. Asat Ali: Are thay not?
Another Honourable Member: Are you satisfied with Chve?

Mr. President (The Honourable Sir Abdur Rahim): The Henourable
Member should be allowed to make his own speech.

Sir Abdul Halim Ghuznavi: My Honoursble friend shouted that Clive
was a cheat . . . . )

An Honourable Member: What do vou think of him?

Sir Abdul Halim Ghuznavi: My friend was referring perhaps tc the
Battle of Plassey. That battle was fought in my provinee. and not in
his. T have read more hooks about the Battle of Plassev.

Mr. M. S. Aney: Question.

Sir Abdul Halim Ghuznavi: The usual interruption. Has he forgotten
his own countrvmen who sold Bengal to Clive? It is his own country-
men, not Clive. It was Mir Kasim and his ilk and Raja Kishen Chand.
These two are responsible for the loss of the Empire. which was a Muslim
Empire ?

The Honourahle the- Finance Member has introduced a supplementary
budget and a Finance Bill—for the money required for conducting the
war. (Interruption by Maulvi Abdur Rasheed Chaudhury.) Don't inter-
rupt me.

Maulvi Abdur Rasheed Ohaudhury (Assam: Muhammadans): On a point
of information. There is no supplementary budget here.

- 8ir Abdul Halim Ghuznavi: All right. Supplementary Finance Bill.
Will that satisfy vou? We, as elected Members, want to put it to a fow
tegts, and if we feel satisfied that those tests have been answered. T shall.
so far as T am eoncerned. have no hesitation in supporting the motion.

Now, what are these tests? First—is the amount really required? I
have read his speech over and over again. I am satisfied ‘that the
amount is required. What is the nature of the expenditure? That is
the next test. The nature of the expenditure he has explained fully, and
I am satisfied it is a pressing one, and that this expenditure has to be
met. Why was it not visualised when the budget estimates were
made? He has explained fully why he could not visualise at the time
the. budget estimates- were made, practically last October or November,
but which came before this Honourable House in February. Was the
reason for the fall of revenue justifiable? He has said that that is so.

E
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Is raising money by taxation justified? He has not explained that, but
I will explain here. At the time of the last Budget, L opposed the
imposition of the Excess Profits Tax on the ground that the money
should be, found by borrowing and not by taxation as was done in 1914
by the then Finance Member. Looking at this longish War, I consider
it will only mean postponing the evil day and putting burden on our suec-
cessors. Furthermore, one has to consider what is the nature of the tax-
ation. Does it hurt the poor man or does it not, or it hurts those who
are able to pay? Considering the stupendous sacrifice of the mother
country, I do not think the Finance Member asked us to sacrifice any-
thing like that. But, Sir, before I go into that Bill, I want to place
before this House my picture of my Honourable friends sitting over
there, and then I shall take up the Finance Bill. Honourable Members
sitting opposite. complained that the Government, the Satanic Govern-
ment, did not sound the Assembly and consult them before the declara-
tion of war. The Assembly was in Session last September and Honour-
able Members would not atterd,—and why? The objection was that
His Excellency the Governor General had given an assurance to the
Leaders of the various Groups. in this House that he would not send out
the Indian army outside India without taking the House into confidence.

and without taking the leaders into confidence, in case the House was
not sitting.

Mr. M. S. Aney: That was a statement made on the floor of the
House.

* 8ir Abdul Hallm Ghuznavi: He has consulted the leaders. The
Governor of Bombay sent for the Leader of the Opposition, Mr. Bhula-
bhai Desai. and consulted him about the sending of this army, and there
are letters to show that he had acquiesced in.

Mr. M. 5. Aney: How do you say he acquiesced?

-

.....

Mr. Bhulabhai J. Desai: Tn reference to the sunpomtlon whlch my
Honourable friend is talking about, I tell him that he is emtirely migin-
formed. On the assumption that he has seen any letter, all I can: tell;
this House is that he has no right to say what he does say in reference.

to that supposed letter. When I do speak, I wili tell him more about.
that. letter.

8ir Abdul Halim Ghuznavi: My ‘Honoursble friends did not attead:
the Assembly in the last Session. Let me tell $hé House and my Com
gress friends what Mr. Nariman ssid in his statement to the Press.

Sir Muhammad Yamin Khan (Agra Division: Muhammﬁdan Ruml);,
Louder please.

Sir Abdul Halim Ghuznavi: T ca.nmt shout I:ke Mr. Asaf Anl. This
is what it says: . ey

“The dreaded bomb turns out to be a toy balloon. There is an old saying m.
vernacular ‘Dug a Hill to trace a mouse’. The last Workmg Committee's Resolution
ie even worse than that; after exploring a huge mountain for months, the Working
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Committee at last, discovered a tiny worm. Since the declaration'gf- wi R

. G18COVe g WAar over a,year
ago, the country is ringing with the militant cries of approaching Sa.t'yagrsh'a. s".['he'""
in prominent headlines the coming

Nationalist papérs have been daily announcing

struggle. The ‘Generalissimo’ was duly appointed with Distatorial ers and wi
full military and civil control. Months ago, he gave the signal, the lt;?::-icuzl call to tl?e
prepared for the epic onslaught, the last and conclusive War for Indian Independence.
Death or victory was Jawaharlal’s latest heroic slogan. ‘Pandit Jawaharla]l Nehru'—
I am not reading the whole statement; I am only giwing a few extracts—for the time
being dlscqrded the saintly and simple attire of ‘Pyran’ and ‘Dhoti’ and donned, qn
more fighting uniform of ‘Shorts and Shirts’; they inspected the camps and exhorted
the brave soldiers’ to be ready for the final sacrifice . . . ."

Mr. Badri Dutt Pande: Is it Shakespeare you are quoting?

8ir Abdul Halim Ghuznavi: 1 am quoting one of the Congress mem-
bers who was in the Congress Party, quoting what he has said. I am
oot reading an Arabian Nights tale which my friend, Mr. Sri Prakasa,
read the other day. Sir, the only point I want to make before this House'

iadth'is, how unreal is the position of my friends sitting on the other
side | ' '

“Much to the relief of most of the members of the ‘Star Chamber’ the ‘Gene-
ralissimo’ has to secure their safety further decreed that neither he or his ‘irusted
lieutenants’ should be in the front fighting rank, they should watch the fray from
the safe distance. Their personal liberty is much more precious than the ‘liberty of
speech’. The Leaders are reserved for Ministerial 'Gaﬁia’ and pompous seats of

ascist Power. So Sirdar's pathetic farewell to Guzerath turns out to be 3 hoax
and Srijut Bhulabhai’s pretended disappointment for missing Bannu Jaii was a
similar eye-wash . . ..”

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member knows already that to read out long extracts like that is not fair
to the House.

Mr. Bhulabhai J. Desal: Written oratory has thal effect—what can I
do?

Sir Abdul Halim Ghuznavi: -

“Now that the ‘oracle’ has decided, the iron-willed and steel-hearted British
Premier Mr. Churchill will begin to tremble. The tragic but ridiculous sight of
Vinoba Bhave and his revered train of monastic Friars, entering the gates of Gandhian
Mensteries, i.c., the Indian Jails will surely make even the Churchillian heart teo
queil . ... "

Mr. Pregident (The Honourable Sir Abdur Rabim): The Honourable
Membeér is expected to make his own speech, and not merely to read
oyt -extracts from others’ speeches at length.

Sir Abdul Halim Ghusznavi: Sir, this is how my Honourable friends
sitting on the opposite side are described by one of them.

Mr. M. $. Aney: We neither know the name of the paper from which
you are quoting, nor the name of the author.

Sir Abdyl Haljm Ghusnavi: The Star of Indic, (Iﬁtamptiom.)

Mr. President (The Honourasble Sir Abdur Rahim): The Honoqrablé',
Member had better address the Chair.
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Sir Abdul Halim Ghuznavi: Sir, ‘‘India is not in this war’ is the -
ery. ‘“We will.not support Britain until and unless independence is-
granted’’. Sir, that independence will not last five minutes if it is given
to us now. Unfortunstely, that cannot be given. If they gave us that,
I assure you it would not last twenty-four hours and we would be no-
where. Mr. President, vou, Sir, come from Bengal, and so do I. That
great man was born in Bengal, that saintly man, a great Saint, not s
political saint, but a Saint . . . . .

An Honourable Member: Who is that?

Sir Abdul Halim Ghuznavi: Will you have a little patience?—who
gives Darshan to people from the whole of.India only once a year.
(Interruption.) I knew his late father. His father was our family
doctor, and I know the family, and they were treated as members of our
families, not mere friends. '

An Honourable Member: Why did you not go to Pondicherry?

Sir Abdul Halim Ghuznavi: That Saint has taken up his residence in
Pondicherry . . . . .

An Honourable Member: Why, why?

Sir Abdul Halim Ghuznavi . . . . and he is Shri Aurobinda Ghose. I
will read out to this House what he has said about this war.

“8ri Aurobindo Ghose, of the Aurobindo’ Ashram, Pondicherry, has made a contri-
bution of Rs, 500 to H. E. the Governor’'s War Fund. This is announced in a press
note issued from the Governor’s Secretariat today. Sri Aurobindo accompanied his
generous gift with the following letter : :

‘To the Private Secretary to H. E. the Governor of Madras.

8ir, we are placing herewith at the disposal of H. E. the Governor of Madras a
sum of Rs. 500 as our joint contribution to the Madras War Fund. This
donation, which is in continuation of previous sums given by us for the
cause of the Allies (10,000 francs to the French Caisse de Defence Nationale
before the unhappy collapse of France and Rs. 1,000 to the Viceroy's
‘War Fund immediately after the armistice) is sent as an expresgion of our
entire support’ mark the words—'for the British people and the Empire in
their struggle against the aggressions of the Nazi Reich and our complete
sympathy with the causp for which they are fighting. We feel that not
only this is a battle waged in just self-defence and in defence of the
nations threatened with the world domination of Germany and the Nazi
system of life, but that it is a defence of civilisation and its highest
attained social, cultural and spiritual values and of the whole futhire of
humanity. To this cause our mupport and sympathy will be unswerving
whatever may happen; we look forward to the victory of Britain, and as
the eventual result, an era of peace and union among the nations and a
better and more secure world order. B

Yours Bincerely,
(8d.) SRI AUROBINDO".”"

Sir, that Saint is respected from one end of India to the other, and that
is the spirit in which he-looks at the situation;.not only that he contri-
butes from his personal fund, which shows the spirit of his Association,
but he says that it is in order to carry on the fight against the domina-
tion of Nazism which should be destroyed. Sir, if he appeals like that,
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I am as certain as'I am standing here today that he will be heard; and
not Mahatma Gandhi. That is the reverence which Indians have for
that Saint whose Darshan they can have only once a year.

An Honourable Member: Are you his chela?

Sir Abdul Halim Ghuznavi: Now, Sir, coming back to the Finance
Bill, T will refer to the few speeches that I have been able to listen to.
I regret, Sir, that I have not had the honour of listening to the speech
of my Honourable friend, Mr. Satyamurti, but I have read extracts of
his speech in the Hindustan Times.

My Honourable friend, Mr. Sri Prakasa, entertained us as usual
with his Arabian Nights tales, and when I heard his speech, it was a re-
creation for some of us from our daily labours. He was talking of inde-
pendence and nothing else, and -he said .tha€:uhtil 46d snless independ-
ence is won, he won't have any sympathy for the Britishers. Inde-
pendence! But what does he mean by independence? They have fail-
ed to reconcile even the two major communities in India. What a
shame? They could not bring about reconciliation between the two comn-
munities, Hindus and Muslims, at the Round Table Conference. Mahat-
ma Gandhi failed at the Round Table Conference to reconcile these two
communities. They say that Hindustan is for the Hindus orly and
not for the Muslims.

Mr. N. M. Joshi: Who says so?

Sir Abdul Halim Ghuznavi: Dr. Moonjee says so at the top of his
voice.

Mr. N, M. Joshi: He is not India.

Sir Abdul Halim Ghugnavi: He is not India, but the Congress claims
that they are India. I should say that the Congress is not India as well.
(Laughter.) I say that my friends will only enrage me by their laughter.
I will give them a bitter pill to swallow. Day in and day out the one
story that we hear is ‘‘National Government.” To whom to give this
National Government?

Mr, Badri Dutt Pande: We are giving it to you.

Sir Abdul Halim Ghuznavi: I wish they would give me. Then, I
would exclude my Honourable friend, Mr. Pande, the moment I get
that power. Compose the differences, do not be childish, do not be blind
when you possess eyes to see, do not pretend to be deaf when you can
hear. See facts and do not be dreaming. How Jo you expect to get
‘independence until and unless you settle the differences? There was
an opportunity at the Round Table Conference ir. 1930, and today it s
1940. Ten years have elapsed. We were in England for four years, we
could not do anything to reconcile the two communities. Six years have
gince passed and nothing has happened. Before you compose your
differences with all the communities who call India their home, no Gov-
ernment can accede to any request of the kind that you ask for. We
will refuse to allow this Governmenf to give you a National Government
a8 we have tasted what it will be. We had had a fore-taste of your
National Government when the Congress Ministries were in power.
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Mr. N, M. Joshi: We will make you the head of that Nstlonn.l Gov-
ernment.

Sir Abdul Halim Ghuznavi: Yes, we know, we have tasted what a
National Government means. My Honourable friend, Mr. Asaf Ali, in
his exuberance said, ‘‘come now with me to Old Delhi and see the
atrocities, the wretchedness of the condition of the poor people, see how
millions of them are dying", and I say the same thing to him. If he
will please come with me to Bihar, to U. P. and C. P. and in sall other
provinces where the so-called National Government was ruling .

Mr, M. S. Aney: Except Bengal.

Sir Abdul Halim Ghuznavi: That was not a Congress Government.
The Muslims have tasted the quinine pill that was administered to them
by your Congress Ministers. What a shame! FEven the Congress
members have conceded that so far as the men of the 1. ‘C. 5. are con-
cerned, they are above corruption. They are not dishomest as Dr. Zia-
uddin Ahmad described us businessmen. We all belong to that cate-
gory of dieshonest men. Only Professors of Economics or Professors of
Mathematics could be above dishonesty .

Dr. Sir Ziauddin Ahmad: Certainly more than businessmen.

Sir Abdul Halim Ghuznavi: Such a wholesale condemnation of busi-
nessmen was not warranted. It did not lie in the mouth of my Hon-
ourable friend, Dr. Sir Ziauddin Ahmad, to say so. What was the posi-
tion in the Ministries in the Congress Provinces? Bribery, corruption
and jobbery from top to bottom. It was "ia'ﬁ'ﬂﬁ'ng in the nostrils, the
manner in which the administrations was conducted by the Congress.
There is positive proof of that in the possession of people who know the
real facts. That is the sample of Congress Government we had in seven
provinces. They want the Government to accede ‘once rhore to this
mockery of National Government before they will accede to Govern-
ment’s demands for money, before they will take any efforts to get money
for war purposes to conduct it to a successful ending. They say, it is
not India’s war. I say, it is India’s war. My Honourable friend, Mr.
Sri Prakasa, is not here. He said:. ‘‘We Indians have learnt English
but you, Britishers, have not cared to learn our language though you
have been ruling here for such a long time. What does it matter if the
Germans come in or if the Japanese come in? We will learn their
language as we learn the English language’’. That is what he said, not by
way of a joke, but seriously. Another Honourable friend sitt:mg oppo-
gite, Mr. Abdul Qaiyum, said that so far as he is concerned, he does not
care a tuppence whether Germany comes, or Japan comes.

Mr. President (The Honourable Bir Abdur Rahim): The Honourable
Member can continue his speech on the next ‘day.’

The Assembly then ad;oumed till Eleven of the Clock on Friday, the
15th November, 1940.
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